





















































SPAN OF CONTROL IN KARNATAKA AND GOA REGION as on 1st JULY 2024

OTHER THAN NaFAC AND NFAC CHARGES

PRI. CCIT/CCIT PRINCIPAL CIT/CIT ADDL/JT. CIT DCIT/ACIT/ITO/TRO
1 2 3 4
PRINCIPAL CCIT, 1 |CIT (ADMN & ADDL./ICIT(HQ)(ADMN), 1 |DCIT/ACIT(HQ)(ADMN), BENGALURU
BENGALURU TPS), O/o PR.CCIT, BENGALURU | 2 |DCIT/ACIT(HQ)(INFRASTRUCTURE), BENGALURU
BENGALURU 1 |ITO (HQ)(PERSONNEL), BENGALURU
2 |ITO (HQ)(FINANCE & WELFARE), BENGALURU
3 [ITO (HQ)(INFRASTRUCTURE), BENGALURU
4 |ITO (HQ)(LEGAL AFFAIRS), BENGALURU
5 |ITO (HQ)(PR & PROTOCOL), BENGALURU
6 [ITO(MSTU), BENGALURU
7 [ITo(msTU), PANAJI
ADDL./ICIT(HQ)(TECH), 1 |DCIT/ACIT (HQ)(TECH & CO), BENGALURU
0/o PR.CCIT, BENGALURU | 1 |ITO (HQ)(TECH)-1, BENGALURU
2 |ITO (HQ)(TECH)-2, BENGALURU
ADDL/IT. CIT (HQ)(VIG), 1 |DCIT (HQ)(VIG), BENGALURU
0/o PR.CCIT, BENGALURU | 1 |ITO (HQ) (VIG), BENGALURU
ADDL/JT. CIT (CO & TPS), 1 |ITO(TPS)-1, BENGALURU
0/o PR.CCIT, BENGALURU
2 a7 (TAT)-1, ADDL/JT. CIT (ITAT)-1,
BENGALURU BENGALURU
3 [aIT (ITAT)-2, ADDL/JT. CIT (ITAT)-2, ITO (ITAT)-1, BENGALURU
BENGALURU BENGALURU 1
4 |CIT (ITAT)-3, ADDL/JT. CIT (ITAT)-3,
BENGALURU BENGALURU
ADDL/JT. CIT (ITAT)-1, -
PANAJI
5 |CIT (JUDICIAL), 1 [ITO(HQ) (JUDICIAL), O/o CIT, JUDICIAL,
BENGALURU ADDL/JT. CIT (JUDICIAL), BENGALURU
BENGALURU 2 |ITO (JUDICIAL)-1, BENGALURU
3 |ITO (JUDICIAL)-2, BENGALURU
6 [CIT (AUDIT), - 1 |ITO (HQ), O/o CIT, AUDIT, BENGALURU
BENGALURU 2 |ITO(RAP), BENGALURU
ADDL./ICIT(AUDIT), 1 |DCIT/ACIT (AUDIT), BENGALURU
BENGALURU 1 |ITO (IAP)-1, BENGALURU
2 [ITO (1AP)-2, BENGALURU
3 |ITO (IAP)-3, BENGALURU
4 |ITO (I1AP)-5, MYSURU
5 [ITO (1AP)-6, HUBBALLI
6 |ITO (1AP)-7, PANAJI
CCIT, BENGALURU- - ADDL/JT. CIT (HQ), O/o 1 |DCIT/ACIT(HQ), O/0 CCIT-1, BENGALURU
1 CCIT, BENGALURU-1, 1 |ITO(HQ), O/o CCIT-1, BENGALURU
1 [PRINCIPAL CIT/ - 1 |DCIT/ACIT(HQ), O/0 PCIT-1, BENGALURU
c, 1 |ITO(HQ & TPS)-1, O/o PCIT-1, BENGALURU
BENGALURU-1 2 |TRO-1, BENGALURU
ADDL/IT. CIT, SPECIAL - -
RANGE-1, BENGALURU
ADDL/JT. CIT, RANGE-1(1),| 1 [DCIT/ACIT, CIRCLE-1(1)(1), BENGALURU
BENGALURU 1 |ITO, WARD-1(1)(1), BENGALURU
2 [ITO, WARD 1(2)(1), BENGALURU
3 [ITO, WARD-1, DAVANAGERE
4 |ITO, WARD-1, HAVERI




ADDL.CIT/JCIT , RANGE-
2(1), BENGALURU

DCIT/ACIT, C-2(1)(1), BENGALURU

ITO, W-2(1)(1), BENGALURU

ITO, W-2(1)(3), BENGALURU

ITO, WARD-1, CHITRADURGA

ITO, WARD-1, CHIKABALLAPURA

ADDL/JT. CIT, RANGE-6(1),
BENGALURU

DCIT/ACIT, CIRCLE-6(1)(1), BENGALURU

ITO, WARD-6(1)(1), BENGALURU

ITO, WARD-6(2)(1), BENGALURU

ITO, WARD-6(3)(1), BENGALURU

ITO, WARD-1 & TPS, SHIVAMOGGA

PRINCIPAL CIT/
CIT,
BENGALURU-2,
BENGALURU

DCIT/ACIT(HQ),0/0 PCIT-2, BENGALURU

ITO(HQ), O/o PCIT-2, BENGALURU

NIR[IFRP|IARIWIN|[RIR]IARIWIN|(FR]|-

TRO-2, BENGALURU

ADDL.CIT/ICIT, SPECIAL
RANGE-2, BENGALURU

ADDL/JT. CIT, RANGE-2(2),
BENGALURU

DCIT/ACIT, CIRCLE-2(2)(1), BENGALURU

ITO, WARD-2(2)(1), BENGALURU

ITO, WARD-2(2)(2), BENGALURU

ITO, WARD-2(2)(3), BENGALURU

ITO, WARD-2(2)(5), BENGALURU

ITO, WARD-2(2)(7), BENGALURU

ADDL/JT. CIT, RANGE-4(1),
BENGALURU

DCIT/ACIT, CIRCLE-4(1)(1), BENGALURU

ITO, WARD-4(1)(1), BENGALURU

ITO, WARD-4(1)(3), BENGALURU

ITO, WARD-4(2)(1), BENGALURU

ITO, WARD-4(2)(3), BENGALURU

ITO, WARD-1, KOLAR

ADDL/JT. CIT, RANGE-4(3),
BENGALURU

DCIT/ACIT, CIRCLE-4(3)(1), BENGALURU

ITO, WARD-4(3)(1), BENGALURU

ITO, WARD-4(3)(2), BENGALURU

ITO, WARD-4(3)(3), BENGALURU

ITO, WARD-1 & TPS, TUMAKURU

ITO, WARD-1 , TIPTUR

ADDL/JT. CIT, RANGE-7(1),
BENGALURU

DCIT/ACIT, CIRCLE-7(1)(1), BENGALURU

ITO, WARD-7(1)(1), BENGALURU

ITO, WARD-7(1)(3), BENGALURU

ITO, WARD-7(2)(1), BENGALURU

ITO, WARD-7(2)(3), BENGALURU

ITO, WARD-7(2)(5), BENGALURU

CCIT, BENGALURU-
1

PRINCIPAL CIT/
CIT,
BENGALURU-3,
BENGALURU

DCIT/ACIT(HQ), O/o PCIT-3, BENGALURU

ITO(HQ), O/o PCIT-3, BENGALURU

NIR[FPIOV|ARIWIN|R|IPIOV[RIWINIR[PIUO[RIWIN|IR|IPIUOIR|IWIN|FR|F-

TRO-3, BENGALURU

ADDL/JT. CIT, SPECIAL
RANGE-3, BENGALURU

ADDL/JT. CIT, RANGE-3(1),
BENGALURU

DCIT/ACIT, CIRCLE-3(1)(1), BENGALURU

DCIT/ACIT, CIRCLE-5(1)(1), BENGALURU

ITO, WARD-3(1)(1), BENGALURU

ITO, WARD-3(2)(1), BENGALURU

ITO, WARD-5(1)(1), BENGALURU

ITO, WARD-5(2)(1), BENGALURU

ITO, WARD-1, RAMANAGAR

ADDL/JT. CIT, RANGE-3(3),
BENGALURU

DCIT/ACIT, CIRCLE-3(3)(1), BENGALURU

ITO, WARD-3(3)(1), BENGALURU

ITO, WARD-5(3)(1), BENGALURU

ITO, WARD-5(3)(2), BENGALURU

ITO, WARD-5(3)(3), BENGALURU

ITO, WARD-5(3)(4), BENGALURU

O[NP IWIN|IR[RPIV]ARIWIN[FP|IN]|-

ITO, WARD-5(3)(5), BENGALURU




ADDL/JT. CIT, RANGE-1,
MYSURU

DCIT/ACIT, CIRCLE-1(1) & TPS, MYSURU

ITO, WARD-1(1), MYSURU

ITO, WARD-2(4), MYSURU

ITO, WARD-1, CHAMARAJANAGAR

ITO, WARD-1 & TPS, MANDYA

ITO, WARD-1 & TPS, HASSAN

ITO, WARD-1, CHIKKAMAGALURU

ITO, WARD-1, MADIKERI

CCIT, BENGALURU-
1

PRINCIPAL CIT/
CIT, HUBBALLI

DCIT/ACIT(HQ), O/o PCIT, HUBBALLI

ITO(HQ) & TPS, O/o PCIT, HUBBALLI

TRO, HUBBALLI

ADDL/JT. CIT, RANGE-1,
HUBBALLI

DCIT/ACIT, CIRCLE-1(1) & TPS, HUBBALLI

ITO, WARD-1(1), HUBBALLI

ITO, WARD-2(1), HUBBALLI

ITO, WARD-1 & TPS, GADAG

ITO, WARD-1, SIRSI

ITO, WARD-1, KOPPAL

ADDL/JT. CIT, RANGE
BELAGAVI

DCIT/ACIT, CIRCLE-1, BELAGAVI

ITO, WARD-1, BELAGAVI

ITO, WARD-2, BELAGAVI

ITO, WARD-1, NIPPANI

ITO, WARD-1, GOKAK

ITO, WARD-1 & TPS, VIJAYAPURA

ITO, WARD-1 & TPS, BAGALKOT

ADDL/JT. CIT, RANGE
KALABURGI

DCIT/ACIT, CIRCLE-1 & TPS, BALLARI

ITO, WARD-1, KALABURGI

ITO, WARD-1 & TPS, RAICHUR

ITO, WARD-1 & TPS, BALLARI

ITO, WARD-1 & TPS, HOSAPETE

ITO, WARD-1, BIDAR

ITO, WARD-1, YADGIR

CCIT, BENGALURU-
1

PRINCIPAL
cIT/CIT,
PANAIJI

DCIT/ACIT(HQ), O/o PCIT, PANAJI

ITO(HQ) & TPS, O/o PCIT, PANAJI

TRO, PANAJI

ADDL/JT. CIT, RANGE-1,
PANAJI

DCIT/ACIT, CIRCLE-1(1), PANAJI

ITO, WARD-1(1), PANAJI

ITO, WARD-1(3), PANAJI

ITO, WARD-2(1), PANAJI

ITO, WARD-1, MARGAO

ADDL/JT. CIT, RANGE-1,
MANGALURU

DCIT/ACIT, CIRCLE-1(1) & TPS, MANGALURU

ITO, WARD-1(1), MANGALURU

ITO, WARD-2(1), MANGALURU

ITO, WARD-1 & TPS, UDUPI

ITO, WARD-2, KARWAR

NI |WINIR|IR[PIWIN|IR[RPIN[(PRIROIV|ARIWIN|IR|IFRP|IOIV|RIWIN|IRIRPIUIRIWINIRIRIN|IRPIRIN[OV]RIWIN|(FR ]|~

ITO, WARD-1, PUTTUR

CCIT (TDS),
BENGALURU

=

DCIT/ACIT(HQ), O/o CCIT, TDS, BENGALURU

ITO (HQ), O/o CCIT, TDS, BENGALURU

CIT (TDS),
BENGALURU

ITO(HQ)-1, O/o CIT, TDS, BENGALURU

N

ITO(Hq)-2, TPS & TRO, O/o CIT, TDS, BENGALURU

ADDL/JT. CIT, TDS RANGE-
1, BENGALURU

DCIT/ACIT, TDS CIRCLE-1(1), BENGALURU

ITO, TDS WARD-1(1), BENGALURU

ITO, TDS WARD-1(2), BENGALURU

ITO, TDS WARD-1(3), BENGALURU

HIWIN|FR |-

ITO, TDS WARD, MYSURU




ADDL/JT. CIT, TDS RANGE-
2, BENGALURU

DCIT/ACIT, TDS CIRCLE-2(1), BENGALURU

ITO, TDS WARD-2(1), BENGALURU

ITO, TDS WARD-2(2), BENGALURU

ITO, TDS WARD-2(3), BENGALURU

ITO, TDS WARD, TUMKUR

ADDL/JT. CIT, TDS RANGE-
3, BENGALURU

DCIT/ACIT, TDS CIRCLE-3(1), BENGALURU

ITO, TDS WARD-3(1), BENGALURU

ITO, TDS WARD-3(2), BENGALURU

ITO, TDS WARD-3(3), BENGALURU

ITO, TDS WARD-3(4), BENGALURU

CIT-TDS,
PANAJI

ITO(Hg)-1, TPS & TRO, O/o CIT, TDS, PANAJI

ITO (HQ)-2, O/o CIT, TDS, PANAJI

ADDL/JT. CIT, TDS RANGE,
PANAIJI

DCIT/ACIT, TDS CIRCLE, PANAJI

ITO, TDS WARD, PANAJI

ITO, TDS WARD, MARGAO

ITO, TDS WARD, BELAGAVI

ITO, TDS WARD-1, MANGALURU

ITO, TDS WARD-2, MANGALURU

ADDL/JT. CIT, TDS RANGE,
HUBBALLI

DCIT/ACIT, TDS CIRCLE, HUBBALLI

ITO, TDS WARD, HUBBALLI

ITO, TDS WARD, KALABURAGI

ITO, TDS WARD, BELLARY

ITO, TDS WARD, DAVANGERE

DGIT (INV.),
BENGALURU

ADDL/IDIT (HQ), O/o
DGIT(INV), BENGALURU

DDIT/ADIT(HQ)-1, O/o DGIT(Inv), BENGALURU

ITO (HQ), O/0 DGIT(Inv), BENGALURU

PRINCIPAL
DIT/DIT (INV.),
BENGALURU

DDIT/ADIT (HQ), O/o PDIT(Inv), BENGALURU

ITO (HQ), O/0 PDIT(Inv), BENGALURU

ADDL/JDIT (INV.), UNIT-1,
BENGALURU

DDIT/ADIT (INV.), UNIT-1(1), BENGALURU

DDIT/ADIT (INV.), UNIT-1(2), BENGALURU

DDIT/ADIT (INV.), UNIT-1(3), BENGALURU

DDIT/ADIT (INV.), UNIT-1(4), BENGALURU

ITO (INV.), UNIT-1(1), BENGALURU

ITO (INV.), UNIT-1(2), BENGALURU

ADDL/IDIT (INV.), UNIT-2,
BENGALURU

DDIT/ADIT (INV.), UNIT-2(1), BENGALURU

DDIT/ADIT (INV.), UNIT-2(2), BENGALURU

DDIT/ADIT (INV.), UNIT-2(3), BENGALURU

DDIT/ADIT (INV.), UNIT-2(4), BENGALURU

ITO (INV.), UNIT-2(1), BENGALURU

ITO (INV.), UNIT-2(2), BENGALURU

ITO(AIU), BENGALURU

ADDL/JDIT (INV.), UNIT-3,
BENGALURU

DDIT/ADIT (INV.), UNIT-3(1), BENGALURU

DDIT/ADIT (INV.), UNIT-3(2), BENGALURU

DDIT/ADIT (INV.), UNIT-3(3), BENGALURU

DDIT/ADIT (INV.), UNIT-3(4), BENGALURU

ITO (INV.), UNIT-3(1), BENGALURU

ADDL/IDIT (INV.),

DDIT/ADIT (INV.), UNIT-1, MANGALURU

MANGALURU DDIT/ADIT (INV.), UNIT-2, MANGALURU
DDIT/ADIT (INV.), MYSURU
DDIT/ADIT (INV.), HASSAN
ITO (INV.), MANGALURU

ADDL/IDIT DCIT/ACIT(BP), BENGALURU

(BP),BENGALURU

ITO(BP), BENGALURU

ADDL/IDIT(INV),FAIU,
BENGALURU

DDIT/ADIT (INV)-1,FAIU,BENGALURU

DDIT/ADIT (INV)-2,FAIU,BENGALURU

DDIT/ADIT (INV)-3,FAIU,BENGALURU

DDIT/ADIT (INV)-4,FAIU,BENGALURU

DDIT/ADIT (INV)-5,FAIU,BENGALURU

AN IWINIRP|IRP[RPIRP[ARIWINIR|IRIPRIWINIRPIWIN|IRIAP|IWINIRIN|(RIARWINIRPIRP[(RP|IRP[IRP|IRIWIN|IRP|IPIUVIRIWIN|IFRPIRINIR[ARIWINIR|IR|IDRIWIN|F|F-

DDIT/ADIT (INV)-6,FAIU,BENGALURU




PRINCIPAL
DIT/DIT (INV.),
PANAJI

DDIT/ADIT (HQ), O/o PDIT(INV), PANAJI

ITO (HQ), O/0 PDIT(INV), PANAJI

ADDL/IDIT (INV.), PANAJI

DDIT/ADIT (INV.), UNIT-1, PANAJI

DDIT/ADIT (INV.), UNIT-2, PANAJI

DDIT/ADIT (INV.), UNIT-1, BELAGAVI

DDIT/ADIT (INV.), UNIT-2, BELAGAVI

ITO (INV.), PANAJI

ADDL/JDIT (INV.),
HUBBALLI

DDIT/ADIT (INV.), UNIT-1, HUBBALLI

DDIT/ADIT (INV.), UNIT-2, HUBBALLI

DDIT/ADIT (INV.), KALABURAGI

DDIT/ADIT (INV.), BELLARY

ITO (INV.), HUBBALLI

ADDL/IDIT (BP),PANAIJI

DCIT/ACIT(BP), PANAJI

ITO(BP), PANAJI

ADDL/IDIT(INV),FAIU,
PANAJI

DDIT/ADIT (INV)-1,FAIU, PANAJI

DDIT/ADIT (INV)-2,FAIU, PANAJI

PRINCIPAL
cT/aT
(CENTRAL),
BENGALURU

RIN|R|R|R[R[p|w[N[R[R[|lw NP [P~

DCIT/ACIT (HQ), O/o PCIT(CENTRAL), BENGALURU

I

ITO (HQ), O/o PCIT(CENTRAL), BENGALURU

TRO (CENTRAL), BENGALURU

ADDL./JCIT, CENTRAL
RANGE-1, BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-1(1), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-1(2), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-1(3), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-1(4), BENGALURU

ADDL./JCIT, CENTRAL
RANGE-2, BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-2(1), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-2(2), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-2(3), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-2(4), BENGALURU

ADDL./JCIT, CENTRAL
RANGE-3, BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-3(1), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE-3(2), BENGALURU

DCIT/ACIT, CENTRAL CIRCLE, MYSURU.

PRINCIPAL
CIT(CENTRAL),
PANAJI

DCIT/ACIT (HQ), O/o PCIT(CENTRAL), PANAJI

ITO (HQ), O/o PCIT(CENTRAL), PANAJI

TRO (CENTRAL),PANAII

ADDL./JCIT, CENTRAL
RANGE, PANAJI

DCIT/ACIT, CENTRAL CIRCLE, PANAJI

DCIT/ACIT, CENTRAL CIRCLE, HUBBALLI

DCIT/ACIT, CENTRAL CIRCLE, BELAGAVI

DCIT/ACIT, CENTRAL CIRCLE, BELLARY

ADDL./JCIT, CENTRAL
RANGE, MANGALURU

DCIT/ACIT, CENTRAL CIRCLE-1, MANGALURU

DCIT/ACIT, CENTRAL CIRCLE-2, MANGALURU

WIN[(RIAR|WIN[RIN[(FR]|P W

DCIT/ACIT, CENTRAL CIRCLE, HASSAN

CIT (APPEALS)-
11,
BENGALURU




CIT (APPEALS)-

15,
BENGALURU
CIT(APPEALS)- - -
2, PANAII
DGIT (1&Cl), DIT (I&Cl), - 1 [ITO (HQ), 0/0 DIT(I&CI), BENGALURU
NEW DELHI BENGALURU ADDL./IDIT (1&Cl), 1 |DDIT (1&Cl)-1 BENGALURU
BENGALURU 2 |DDIT (1&Cl)-2 BENGALURU
1 [ITO (1&Cl)-1, BENGALURU
2 [ITO (1&Cl)-2, BENGALURU
3 [ITO (1&Cl)-3, BENGALURU
4 |ITO (1&Cl), MYSURU
5 [ITO (1&CI, MANGALURU
ADDL./IDIT (1&Cl), 1 [ITO (1&Cl)-1, HUBBALLI
HUBBALLI 2 [ITO (1&CI)-1, PANAJI
3 [ITo (1&c1)-2, PANAJI
4 [ITO (1&Cl), BELAGAVI
5 [ITO (1&Cl), KALABURAGI
6 |ITO (1&Cl), DAVANGERE
Pr. CCIT T - 1 [DCIT/ACIT (HQ), O/0 CIT(EXEMPTIONS),
(EXEMPTIONS), (EXEMPTIONS) BENGALURU
NEW DELHI , BENGALURU 1 [ITO (HQ & TPS), O/o CIT(EXEMPTIONS),
BENGALURU
2 |TRO (EXEMPTIONS), BENGALURU
ADDL/IT. CIT 1 |DCIT/ACIT (EXEMPTIONS), CIRCLE-1, BENGALURU
(EXEMPTIONS),
BENGALURU 1 [ITO (EXEMPTIONS)-1, BENGALURU
2 [ITO (EXEMPTIONS)-2, BENGALURU
3 [ITO (EXEMPTIONS)-3, BENGALURU
4 |ITO (EXEMPTIONS), MYSURU
ADDL/IT. CIT 1 |DCIT/ACIT (EXEMPTIONS), MANGALURU
(EXEMPTIONS), HUBBALLI | 1 [ITO (EXEMPTIONS), MANGALURU
2 [ITO (EXEMPTIONS), HUBBALLI
3 [ITO (EXEMPTIONS), KALABURAGI
4 |ITO (EXEMPTIONS), PANAJI
CCIT (INTL. - - 1 |DCIT/ACIT (HQ), O/0 CCIT(IT), BENGALURU
TAXATION) 1 [ITo (HQ), 0/o CCIT(IT), BENGALURU
(SOUTH ZONE), CIT (INTL. - 1 |[DCIT/ACIT(HQ), O/0 CIT(IT), BENGALURU
BENGALURU TAXATION), 1 [ITo (HQ), 0/0 CIT(IT), BENGALURU
BENGALURU ADDL/JT. CIT (INTL. 1 |DCIT/ACIT (INTL. TAXATION), CIRCLE-1(1),
TAXATION), RANGE-1, BENGALURU
BENGALURU 2 |DCIT/ACIT (INTL. TAXATION), CIRCLE-1(2),
BENGALURU
1 [ITO (INTL. TAXATION), WARD-1(1), BENGALURU
2 [ITO (INTL. TAXATION), WARD-1(2), BENGALURU
ADDL/JT. CIT (INTL. 1 |DCIT/ACIT (INTL. TAXATION), CIRCLE-2(1),
TAXATION), RANGE-2, BENGALURU
BENGALURU 2 |DCIT/ACIT (INTL. TAXATION), CIRCLE-2(2),
BENGALURU
1 [ITO (INTL. TAXATION), WARD-2(1), BENGALURU
2 [ITO (INTL. TAXATION), MANGALURU
3 [ITO (INTL. TAXATION), PANAJI




2 [CIT (APPEALS)- - -
12,
BENGALURU
3 |CIT (TRANSFER - 1 |ITO (HQ), O/o CIT(TP)-1, BENGALURU
PRICING)-1, 1 [ADDL/JT.CIT (TP), RANGE-| 1 |DCIT/ACIT (TP), CIRCLE-1(1)(1), BENGALURU
BENGALURU 1(1), BENGALURU 2 |DCIT/ACIT (TP), CIRCLE-1(1)(2), BENGALURU
2 |ADDL/JT. CIT (TP), RANGE-| 1 |DCIT/ACIT (TP), CIRCLE-1(2)(1), BENGALURU
1(2), BENGALURU 2 |DCIT/ACIT (TP), CIRCLE-1(2)(2), BENGALURU
3 |ADDL/JT. CIT (TP), RANGE-| 1 |DCIT/ACIT (TP), CIRCLE-1(3)(1), BENGALURU
1(3), BENGALURU 2 |DCIT/ACIT (TP), CIRCLE-1(3)(2), BENGALURU
4 |CIT (TRANSFER -- 1 [ITO (HQ), O/o CIT(TP)-2, BENGALURU
PRICING)-2, 1 |ADDL/JT.CIT (TP), RANGE-| 1 [DCIT/ACIT (TP), CIRCLE-2(1)(1), BENGALURU
BENGALURU 2(1), BENGALURU 2 |DCIT/ACIT (TP), CIRCLE-2(1)(2), BENGALURU
2 |ADDL/IJT. CIT (TP), RANGE-| 1 |DCIT/ACIT (TP), CIRCLE-2(2)(1), BENGALURU
2(2), BENGALURU 2 |DCIT/ACIT (TP), CIRCLE-2(2)(2), BENGALURU
5 |CIT(DRP-1), 1 |DCIT/ACIT (HQ)(DRP-1), BENGALURU
Bengaluru-1
6 |CIT(DRP-1),
Bengaluru-2
7 |CIT(DRP-1),
Bengaluru-3 _
8 |CIT(DRP-2), 2 |DCIT/ACIT (HQ)(DRP-2), BENGALURU
Bengaluru-1
9 |CIT(DRP-2),
Bengaluru-2
10 |CIT(DRP-2),
Bengaluru-3
PR.CCIT 1 |CIT(APA), - 1 |ITO(HQ) & TPS, O/o CIT(APA), BENGALURU
(INTERNATIONAL Bengaluru 1 |ADDL/JT. CIT (APA), 1 |DCIT/ACIT (APA)-1, BENGALURU
TAXATION), NEW BENGALURU 2 |DCIT/ACIT (APA)-2, BENGALURU
DELHI 2|ADDL/JT. CIT (APA)-2, 1 |DCIT/ACIT (APA)-3, BENGALURU
BENGALURU
Pr.DGIT 1 [ADG 1 [ADDL/IDIT (TRAINING)-1, 1 |DDIT/ADIT (TRAINING)-1, BENGALURU
(TRAINING), NADT, (TRAINING), BENGALURU
NAGPUR NADT, 2 |ADDL/IDIT (TRAINING)-2, 2 |DDIT/ADIT (TRAINING)-2, BENGALURU
REGIONAL BENGALURU 3 |DDIT/ADIT (TRAINING)-3, BENGALURU
CAMPUS, 4 |DDIT/ADIT (TRAINING)-4, BENGALURU
BENGALURU 1 |AAD(TRAINING)-1, BENGALURU
2 |AAD(TRAINING)-2, BENGALURU
3 |AAD(TRAINING)-3, BENGALURU
4 |AAD(TRAINING)-4, BENGALURU
DGIT (SYSTEMS), - 1 ADDL.CIT(HQ), 1 [ITO(HQ), O/O.DGIT(SYSTEM) BENGALURU
BENGALURU 0/0.DGIT(SYSTEM)
BENGALURU
1 DIT (CPC), - 1 |ITO (HQ), O/o DIT(CPC), BENGALURU
BENGALURU
1 [ADDL/IDIT (CPC)-1, 1 [DDIT/ADIT (CPC)-1, BENGALURU
BENGALURU
2 |ADDL/IDIT (CPC)-2, 2 |DDIT/ADIT (CPC)-2, BENGALURU
BENGALURU
3 |ADDL/IDIT (CPC)-3, 3 |DDIT/ADIT (CPC)-3, BENGALURU
BENGALURU
4 |ADDL/JDIT (CPC)-4, 4 |DDIT/ADIT (CPC)-4, BENGALURU
BENGALURU




ADDL/JDIT (CPC)-5, 5 |[DDIT/ADIT (CPC)-5, BENGALURU
BENGALURU
6 |DDIT/ADIT (CPC)-6, BENGALURU
7 |pDIT/ADIT (CPC)-7, BENGALURU
8 |DDIT/ADIT (CPC)-8, BENGALURU
9 |DDIT/ADIT (CPC)-9, BENGALURU
10 |DDIT/ADIT (CPC)-10, BENGALURU
11 |DDIT/ADIT (CPC)-11, BENGALURU
1 [ITO(CPC)-1, BENGALURU
2 [ITo(CPC)-2, BENGALURU
3 [ITO(CPC)-3, BENGALURU
4 [ITO(CPC)-4, BENGALURU
5 [ITO(CPC)-5, BENGALURU
6 |ITO(CPC)-6, BENGALURU
7 [ITO(CPC)-7, BENGALURU
8 [ITO(CPC)-8, BENGALURU
9 [ITO(CPC)-9, BENGALURU
10 [ITO(CPC)-10, BENGALURU
11 [ITO(CPC)-11, BENGALURU
12 [ITO(CPC)-12, BENGALURU
13 [ITO(CPC)-13, BENGALURU
14 [ITO(CPC)-14, BENGALURU
15 [ITO(CPC)-15, BENGALURU
16 [ITO(CPC)-16, BENGALURU
17 [ITO(CPC)-17, BENGALURU
18 [ITO(CPC)-18, BENGALURU
19 [ITO(CPC-DFC)-1, BENGALURU
20 [ITO(CPC-DFC)-2, BENGALURU
21 [ITO(CPC-DFC)-3, BENGALURU
22 [ITO(CPC-DFC)-1,MYSURU
23 [ITO(CPC-DFC)-2, MYSURU
24 [ITO(CPC-DFC)-3, MYSURU




JURISDICTION CHART OF PR. CIT, BENGALURU-1, BENGALURU W.E.F. 01.07.2024

I\?c; JAO Alphabets, Pin Code and Area of jurisdiction Monetary Limit
RANGE-1(1), BENGALURU
Company Cases of Bengaluru Urban & Rural whose name | Corporate Cases of Total
begin with alphabet- A and respective directors. Income/Loss more than 30
Non-corporate assessees excluding trust cases registered | lakhs (Bengaluru) / 20 Lakhs
DCIT, C-1(1)(1) u/s 10(23C)112AB and salaried persons, residing at | (Davanagere & Haveri)
1 BLR, ' Pincodes- 560001, 560005, 560008, 560033, 560038, | and Non-corporate cases of
560042, 560045, 560046, 560051, 560052, 560071, | Total Income/Loss more than
560084. 20 lakhs (Bengaluru) /15
Corporate & Non-Corporate Cases of Davanagere & Haveri | Lakhs ~ (Davanagere &
as per monetary limit. Haveri).
Company Cases of Bengaluru Urban & Rural whose name
ITO, W-1(1)(1) begin with alphabet- A and respective directors.
3 BLI'\; ' Non-corporate assessees excluding trust cases registered | Corporate Cases of Total
u/s 10(23C)/[12AB and salaried persons, residing at | Income/ Loss less than 30
Pincodes- 560051, 560052, 560071, 560084. lakhs and Non-corporate
Non-corporate assessees excluding trust cases registered | cases of Total Income /Loss
4 ITO,W-1(2)(1), u/s 10(23C)/[12AB and salaried persons, residing at | less than 20 lakhs.
BLR Pincodes- 560001, 560005, 560008, 560033, 560038,
560042, 560045, 560046.
5 ITO, W-1, Davanagere Revenue District - Corporate & Non-Corporate | Corporate Cases of Total
DAVANAGERE Cases of Davanagere as per monetary limit. Income/ Loss less than 20
6 ITO,W-1, Haveri Revenue District - Corporate & Non-Corporate lakhs - and _Non-corporate
. o cases of Total Income /Loss
HAVERI Cases of Haveri as per monetary limit.

less than 15 lakhs.

RANGE-2(1), BENAGLURU

DCIT, C-2(1)(1),
BLR

Company Cases of Bengaluru Urban & Rural whose name
begin with alphabet- B and respective directors.
Non-corporate assessees excluding trust cases registered
u/s 10(23C)/[12AB and salaried persons, residing at
Pincodes- 560022, 560073, 560088, 560090, 560091,
560300, 561101,561203, 561204, 561205, 562111,
562127, 562129, 562130, 562131, 562132, 562135,
562149, 562157, 562163, 560043, 562123, 562106.
Corporate & Non-Corporate Cases of Chikkaballapur and
Chitradurga as per monetary limit.

Persons being individuals and employees of Central & State
Government (including all judicial functionaries), Central
Public Sector Undertakings/ Corporations/Commission &
State  Public Sector Undertakings/  Corporations/
Commission in Bengaluru Urban and Rural.

(a) Corporate Cases of Total
Income/ Loss more than 30
lakhs (Bengaluru) / 20 Lakhs
(Chikkaballapur and
Chitradurga)

(b) Non-corporate cases of
Total Income /Loss more
than 20 lakhs (Bengaluru) /
15 Lakhs (Chikkaballapur
and Chitradurga)

(c) Salary cases more than
50 Lakhs

ITO, W-2(1)(1),
BLR

Company Cases of Bengaluru Urban & Rural whose name
begin with alphabet- B and respective directors.
Non-corporate assessees excluding trust cases registered
u/s 10(23C)/[12AB and salaried persons, residing at
Pincodes- 560043,562106, 562123.

Persons being individuals and employees of Central &
State Government (including all judicial functionaries),
Central Public Sector Undertakings/ Corporations/
Commission & State Public Sector Undertakings/
Corporations / Commission in Bengaluru Urban and
Rural.

(a) Corporate Cases of Total
Income/ Loss less than 30
lakhs and Non-corporate
cases of Total Income /Loss
less than 20 lakhs.

(b) Salary cases less than 50
Lakhs

ITO, W-2(1)(3),
BLR

Non-corporate assessees excluding trust cases registered
u/s 10(23C)12AB and salaried persons, residing at
Pincodes- 560022, 560073, 560088, 560090, 560091,
560300, 561101, 561203, 561204, 561205, 562111,

Non-corporate cases of Total
Income /Loss less than 20
lakhs.




562127, 562129, 562130, 562131, 562132, 562135,
562149, 562157, 562163.

Chitradurga Revenue District [Corporate & Non-Corporate
Cases as per monetary limit.]

ITO, W-1,
Chitradurga
ITO, W-1,

Chikkaballapur

Chikkaballapur Revenue District [Corporate & Non-
Corporate Cases as per monetary limit.]

Corporate Cases of Total
Income/ Loss less than 20
lakhs and Non-corporate
cases of Total Income /Loss
less than 15 lakhs.

RANGE-6(1), BENGALURU

DCIT, C-6(1)(1),
BLR

Company Cases of Bengaluru Urban & Rural whose name
begin with alphabet- S and respective directors.
Non-corporate assessees excluding trust cases registered
u/s 10(23C)/[12AB and salaried persons, residing at
Pincodes- 560006, 560012, 560013, 560014, 560015,
560024, 560031, 560032, 560054, 560057, 560058,
560063, 560064, 560065, 560079, 560080, 560086,
560089, 560092, 560094, 560096, 560097, 560101,
560106, 562110, 562162.

Corporate & Non-Corporate Cases of Shivamogga as per
monetary limit.

(a) Corporate Cases of Total
Income/ Loss more than 30
lakhs (Bengaluru) / 20 Lakhs
(Shivamogga)

(b) Non-corporate cases of
Total Income /Loss more
than 20 lakhs (Bengaluru) /
15 Lakhs (Shivamogga)

ITO, W-6(1)(1),
BLR

Company Cases of Bengaluru Urban & Rural whose name
begin with alphabet- S and respective directors.
Non-corporate assessees excluding trust cases registered
u/s 10(23C)/12AB and salaried persons, residing at
Pincodes- 560013, 560014, 560015, 560063, 560064,
562110

ITO, W-6(2)(1),
BLR

Non-corporate assessees excluding trust cases registered
u/s 10(23C)/[12AB and salaried persons, residing at
Pincodes- 560006, 560012, 560031, 560057, 560058,
560079, 560086, 560089, 560096, 562162.

ITO, W-6(3)(1),
BLR

Non-corporate assessees excluding trust cases registered
u/s 10(23C)/[12AB and salaried persons, residing at
Pincodes- 560024, 560032, 560054, 560065, 560080,
560092, 560094, 560097, 560101, 560106.

Corporate Cases of Total
Income/ Loss less than 30
lakhs and Non-corporate
cases of Total Income /Loss
less than 20 lakhs.

ITO, W-1,
SHIVAMOGGA

Shivamogga Revenue District [Corporate & Non-Corporate
Cases as per monetary limit.]

Corporate Cases of Total
Income/ Loss less than 20
lakhs and Non-corporate
cases of Total Income /Loss
less than 15 lakhs.

Disclaimer: - Above chart is prepared for guidance purpose only. For exact information of jurisdiction, please refer
to the Notifications u/s 120 issued by respective ranges.




JURISDICTION CHART OF PR. CIT, BENGALURU-2, BENGALURU W.E.F. 01.07.2024

JAO

Alphabets, Pin Code and Area of jurisdiction

Monetary Limit

RANGE-2(2), BENGALURU

DCIT, C-
2(2)(1), BLR

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- C, D, E and respective directors.

Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560003, 560010, 560020, 560021, 560053,
560055.

Persons (including companies & respective directors) having principal
source of income from Legal, Medical, Engineering or Architectural
Profession or Profession of Accountancy or Technical Consultancy or
Interior Decoration.

Persons (including companies & respective directors) having principal
source of income from activity associated with Movies, Films,
Television Media, Dramatics, Performing Arts, Entertainment Industry,
Stage Show, Operation of Cable and Radio Network, Operation of
Motion Picture Studios, Cinema Halls, Theatres and Artists from
aforesaid field including Video, Radio and Disc Jockeys.

Corporate Cases of Total
Income/ Loss more than
30 lakhs and Non-
corporate cases of Total
Income /Loss more than
20 lakhs.

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- C and respective directors.
Non corporate cases with income from ‘Business’ and ‘Other than
Business'- Pincodes- 560020, 560021

ITO,W-
2(2)(2), BLR

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- D and respective directors.

Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560010.

ITO,W-
2(2)(3), BLR

Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560003, 560055 and 560053 (5% Alphabet of
PAN -A to M)

Persons (including companies & respective directors) having principal
source of income from Medical Profession.

ITO,W-
2(2)(5), BLR

Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560053 (5t Alphabet of PAN -N to Z)
Persons (including companies & respective directors) having principal
source of income from Legal Profession.

Persons (including companies & respective directors) having principal
source of income from activity associated with Movies, Films,
Television Media, Dramatics, Performing Arts, Entertainment Industry,
Stage Show, Operation of Cable and Radio Network, Operation of
Motion Picture Studios, Cinema Halls, Theatres and Artists from
aforesaid field including Video, Radio and Disc Jockeys.

ITO,W-
2(2)(7), BLR

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- E and respective directors.

Persons (including companies & respective directors) having principal
source of income from Engineering or Architectural Profession or
Profession of Accountancy or Technical Consultancy or Interior
Decoration.

Corporate Cases of Total
Income/ Loss less than 30
lakhs and Non-corporate
cases of Total Income
[Loss less than 20 lakhs.

RANGE-4(1), BENAGLURU

DCIT, C-
4(1)(1), BLR

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- L, M and respective directors.

Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560007, 560016, 560017, 560035, 560036,
560037, 560048, 560049, 560066, 560067, 560075, 560077, 560087,
560093, 560100, 560103, 562114, 562122.

Company cases of Kolar more than 15 lakh income.

Corporate Cases of Total
Income/ Loss more than
30 lakhs (Bengaluru)/15
Lakhs (Kolar) and Non-
corporate cases of Total
Income /More than 20
lakhs (Bengaluru).

Company Cases of Bengaluru Urban & Rural whose name begin with
alphabet- L and respective directors.

Corporate Cases of Total
Income/ Loss less than 30




» Company cases of Kolar less than 15 lakh income lakhs and Non-corporate
» Non corporate cases with income from ‘Business’ and ‘Other than | cases of Total Income
Business'’- Pincodes- 560007, 560016, 560017. ILoss less than 20 lakhs.
» Company Cases of Bengaluru Urban & Rural whose name begin with
3 ITO, W- alphabet- M and respective directors.
4(1)(3), BLR | > Non corporate cases with income from ‘Business’ and ‘Other than
Business'’- Pincodes- 560035, 560036, 560037.
» Non-corporate cases with income from ‘Business’ and ‘Other than
4 |1TO,W- Business™- Pincodes- 560048, 560049, 560066, 560067, 560075,
42)1.BLR | 560077,
» Non-corporate cases with income from ‘Business’ and ‘Other than
5 |10 W- Business- Pincodes- 560087, 560093, 560100, 560103, 562114,
4(2)(3), BLR
562122.
6 ITO, Ward-1, | > Kolar Revenue District — All Non-corporate cases. No monetary limit for
Kolar Non-corporate cases
RANGE-4(3), BENGALURU
> Company Cases of Bengaluru Urban & Rural whose name begin with ICorporate Cases of Total
o ncome/ Loss more than
DCIT C- alphabet- J, K'and respeptlvg directors. . 30 lakhs and  Non-
1 4(3)(1’) BLR » Non corporate cases with income from ‘Business’ and ‘Other than corporate cases of Total
’ Business’- Pincodes- 560034, 560068, 560076, 560078, 560083, Income /Loss more than
560095, 560099, 560102, 560105, 562107, 562125. 20 lakhs
» Company Cases of Bengaluru Urban & Rural whose name begin with
9 ITO, W- alphabet- J and respective directors.
4(3)(1), BLR | > Non corporate cases with income from ‘Business’ and ‘Other than
Business'- Pincodes- 560076.
O W- - . Corporate Cases of Total
3 | 4(3)2) BLR > Non_ corporqte cases with income from ‘Business’ and ‘Other than | Income/Loss less than 30
' Business'- Pincodes- 560034, 560068, 560095, 560102 lakhs and Non-corporate
ITO, W- » Company Cases of Bengaluru Urban & Rural beginning with alphabet- ff::: |e:£ t;;t}alzolraclt(%r:.e
4(3)(3), BLR K and respective directors.
4 » Non corporate cases with income from ‘Business’ and ‘Other than
Business’- Pincodes- 560078, 560083, 560099, 560105, 562107,
562125
5 ll:rl?MXVKJJRU > Tumakuru Revenue District-All Cases
7O, W-1, . — No Monetary Limit
6 TIPTURU » Tipturu Revenue District- All Cases
RANGE-7(1), BENGALURU
> Company Cases of Bengaluru Urban & Rural whose name begin with ICorpore}telz_ Cases of 'It';])tal
alphabet- T, U, V, W, X, Y, Z and respective directors. nicome’ L0ss more than
1 DCIT, C- > Non-corporate cases with income from ‘Business’ and ‘Other than 30 lakhs and Non-
7(1)(1), BLR -corpora corporate cases of Total
Business’- Pincodes- 560011, 560025, 560027, 560029, 560030, Income /Loss more than
560041, 560047, 560069, 560070, 560081, 560082, 560085. 20 lakhs
ITO, W- » Company Cases of Bengaluru Urban & Rural whose name begin with
2 1 7(101),BLR | alphabet- T, U and respective directors. ﬁ‘;;p;rea/tfogsls::s?;;%
3 ITO, W- » Company Cases of Bengaluru Urban & Rural whose name begin with lakhs
7(1)(3), BLR alphabet- V, W, X, Y, Z and respective directors.
4 ITO, W- > Non corporate cases with income from ‘Business’ and ‘Other than
7(2)(1), BLR Business'- Pincodes- 560011, 560041, 560069. Non-cororate cases of
5 ITO, W- » Non corporate cases with income from ‘Business’ and ‘Other than Total Ingome ILoss less
7(2)(3), BLR Business’- Pincodes- 560025, 560027, 560029, 560030, 560047. than 20 lakhs
6 ITO, W- » Non corporate cases with income from ‘Business’ and ‘Other than '

7(2)(5), BLR

Business’- Pincodes- 560070, 560081, 560082, 560085.

Disclaimer: - Above chart is prepared for guidance purpose only. For exact information of jurisdiction, please refer to
the Notifications u/s 120 issued by respective ranges.




JURISDICTION CHART OF PR. CIT, BENGALURU-3, BENGALURU W.E.F. 01.07.2024

This Charge has jurisdiction over (a) All salary/pension cases except employees of Central/State Govt, Central/State Govt.
PSU/Corporation/ Commission of Bengaluru Urban and Rural District (b) Business Cases of 21 Pincodes of Bengaluru Urban
and Rural District (c) Company cases of F,G,H, I, N, O, P, Q, R alphabets of Bengaluru Urban and Rural District (d) All cases
of Mysuru, Chamrajnagar, Mandya, Hassan, Chikmagaluru, Madikeri & Ramanagar District.

S.No JAO Alphabets, Pin Code and Area of jurisdiction Monetary Limit
RANGE-3(1), BENGALURU
» Company Cases of Bengaluru Urban & Rural whose name
DCIT, C-3(1)(1), begin with alphabet- F, G, H, | and respective directors.
1 BLR > Non corporate cases with income from ‘Business’ and ‘Other Comorate Cases of Total
KAR-C-125-1 than Business'- Pincodes- 560040, 560056, 560059, 560060, Incopme/Loss more than
560061, 560062, 560072, 560074
30 lakhs (Bengaluru &
» Company Cases of Bengaluru Urban & Rural whose name Ramanagara) and Non-
begin with allphabclat -N,0, P,Q,R ar_1d respective directors. corporate cases of Total
DCIT, C-5(1)(1), » Company (|ncludf|an respective directors) and |ch_er than Income/Loss more than
9 BLR . rElompany cases of Ramanagara as per rnon.etary,|m|t.‘ 20 lakhs (Bengaluru &
KAR-125-C-91 on corpprate cases with income from ‘Business’ and ‘Other Ramanagara)
than Business'- Pincodes- 560002, 560004, 560009, 560018,
560019, 560023, 560026, 560028, 560039, 560044, 560050,
560098, 560104
ITO, W-3(1)(1) > Compar)y Cases of Bengaluru Urbaq & Rural whose name
3 BLR, ’ begin with alphabet- F, .G gnd respective dlrgctors.
KAR-W-125-1 > Non corporate cases with income from ‘Business’ and ‘Other
than Business’- Pincodes- 560040, 560056, 560072
» Company Cases of Bengaluru Urban & Rural whose name
ITO, W-3(2)(1), begin with alphabet- H, | and respective directors.
4 BLR > Non corporate cases with income from ‘Business’ and ‘Other
KAR-W-125-91 than Business'- Pincodes- 560059, 560060, 560061, 560062,
560074 Corporate Cases of Total
» Company Cases of Bengaluru Urban & Rural whose name | Income/ Loss less than 30
ITO, W-5(1)(1), begin with alphabet — N, O, P and respective directors. lakhs and Non-corporate
5 BLR » Non corporate cases with income from ‘Business’ and ‘Other | cases of Total
KAR-W-125-92 than Business'- Pincodes- 560023, 560026, 560039, 560044, | Income/Loss less than 20
560050, 560098, 560104 lakhs.
» Company Cases of Bengaluru Urban & Rural whose name
ITO, W-5(2)(1), begin with alphabet — Q, R and respective directors.
6 BLR > Non corporate cases with income from ‘Business’ and ‘Other
KAR-W-125-93 than Business'- Pincodes- 560002, 560004, 560009, 560018,
560019, 560028
ITO, W-1, » Ramanagara Revenue District — Company (including
7 RAMANAGARA respective directors) and other than company cases of
KAR-W-125-94 Ramanagara as per monetary limit.
RANGE-3(3), BENAGLURU
» Salary Cases of Bengaluru Urban & Rural District- Employees
of banks (including co-operative banks, subsidiaries of
Banks), insurance companies, Universities (including
DCIT, C-3(3)(1), deemed universities), educational and research institutions More than 50 lakhs salary
1 BLR (including autonomous bodies); cases
KAR-C-313-1 » Employees of Private Companies with salary more than 50
lakhs.
» Pensioners of central/state government, including public
sector undertakings
ITO, W-3(3)(1), » Salary Cases of Bengaluru Urban & Rural District -
2 BLR Employees of banks (including co-operative banks, I(;szzsthan 50 lakhs salary
KAR-W-313-1 subsidiaries of banks), insurance companies, Universities (




including deemed universities), educational and research
institutions (including autonomous bodies);

Pensioners of Central/ State Government, including public
sector undertakings;

ITO, W-5(3)(1),

Salary Cases of Bengaluru Urban & Rural District- Employees

3 BLR of Private Companies, and whose 5th alphabet of PAN is from
KAR-W-313-93 ‘Ato F’
ITO, W-5(3)(2), Salary Cases of Bengaluru Urban & Rural District- Employees
4 BLR of Private Companies, and whose 5th alphabet of PAN is from
KAR-W-313-94 ‘GtoK
ITO, W-5(3)(3), Salary Cases of Bengaluru Urban & Rural District- Employees
5 BLR of Private Companies, and whose 5th alphabet of PAN is from
KAR-W-313-95 Lo QU /WtoZ
ITO, W-5(3)(4), Salary Cases of Bengaluru Urban & Rural District- Employees
6 BLR of Private Companies, and whose 5th alphabet of PAN is from
KAR-W-313-96 ‘PtoR and 'V’
ITO, W-5(3)(5), Salary Cases of Bengaluru Urban & Rural District- Employees
7 BLR of Private Companies, and whose 5th alphabet of PAN is from
KAR-W-313-92 ‘Sand T
RANGE-1, MYSURU
DCIT, C-1(1), Al cases of Total
1 MYSURU Revenue District of Mysuru, Mandya & Chamrajnagar Income/Loss more than
KAR-C-321-1 15 lakh
Mysuru Pincodes- 570001 to 570006, 570009, 570012 to
570014, 570016 to 570018, 570020, 570024, 570026,
IO, W-1(1), 570027 & 570030
2 MYSURU . .
KAR-W-321-1 All areas in the revenue taluk of Mysuru which are not part of
Mysuru city.
Nanjangud, T Narasipura
Mysuru Pincodes- 570007, 570008, 570010, 570011,
ITO, W-2(4), 570015, 570019, 570021, 570022, 0570023, 570025, Al cases of Total
3 MYSURU 570028, 570029, 570031 Income/Loss less than 15
KAR-321-W-95 H D Kote, Periyapatna, Hunsur, K R Nagara, Saraguru, lakh
Saligrama
ITO, W-1,
4 gHAMRAJNAGA Chamrajnagar Revenue District
KAR-W--321-7
ITO, W-1,
5 MANDYA Mandya Revenue District
KAR-W-321-93
ITO,W-1,
6 HASSAN Hassan Revenue District
KAR-W-321-92
ITO, W-1, All cases irrespective of
7 CHIKMAGALURU Chikmagaluru Revnue District monetary fimit
KAR-W-321-94
ITO, W-1,
8 MADIKERI » Madikeri Revenue District
KAR-W-321-91

Disclaimer: - Above chart is prepared for guidance purpose only. For exact information of jurisdiction, please refer
to the Notifications u/s 120 issued by respective ranges.
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Addl /0

Commissioner
of Income -
tax, Range-1,

Fanaji

Panaji, Goa

+ of Goaie

i the State | () All “!ﬂ.j gther than

|al District of J'unldlﬂlbﬂﬂ

District and | other than
District  of
South Goa
Revenue
Diatri

sincss of
:Jﬂn! within the territorial

column [4);

[b) All cases of persons other

than companies, and other

than the cases falling under

the Jurisdiction

Commissioner of [ncome-lax

(Exemption], deriving income

from business or profession |
and whose principal place of |
business is within the

. item [a) of column §4);

] Al cases of companies,
other than the cases

under the jurisdiction of
Commissioner of Income-tax
[Exemption|, registered under
the Companies Act, 2013 or
under any previous company
law and having its registered
office or principal piace af
business in the territorial
arca mentioned in item [a) of
column {4|;

|
i4) All cases of indivi I
being managing director or
director or manager or
sccretary in the companies
mentioned in item (¢} above
and residing within  the
territorial areas mentoned in
item (&) of eolumn (4);

- All cases of
persons
referred 1o in

of | corresponding

entries in

profession and |

areas mentioned in item [8) I'r|

items [a] to |d)

Revenue deriving income from | of column-{5]; |

|'3 [ Tax Recovery Panaji Goa | Territorial | The Tax Recovery Officer,| All casesof |

Officer, Panaj

areas falling Panay will exercise powers of

peraons

Lunder  the | collection and recovery of all | referred 10 in

\



;L-. = o Tax enaciments [rom persons
. | within the jurisdiction of the | itcms (ai b bdj
| Assessing Officers of the | of column-{5j;
| Principal Commissioner
| /Commissioner of Inm::n;
Tax, Panaji or in respec
FTT'F-‘.:‘I#EI situated within the
territorial jurisdiction of the
Assessing Olficers of the
| Hml :'IHI -
Commissioner/ Commissioner |
J_ | of [ncome- tax, Panaj. J
L == = - —.L_,_ B

& - S —— '_ e —— T —
"h! J'L:rli-d[ﬂt!nn P Plerprrs due under all Direct | carresponding
enlfes i

This order shall be decmed to have come into force with effect from 1+ July

sd/-
ffire sftereaw, WT.90LH.
(Shishir Srivastava, LR.S.)
Ut

THTT SIqe JH,
Pr. Commissioner of Income Tax, Panaji

Copy for information to:

I, The Pr. Chief Commissioner of Income Tax, Karnataka & Goa, Bengaluru

2. The Chiel Commissioner of Income-tax-1, Bengaluru,/Panaji

d. The Chiel Commissioner of Income-tax/Commissioners of [ncome-
tax({TDS)/Int. Taxation, Bengaluru & Panaji

4, The Director Qeneral of Income-tax (Inv.), Panaji

3. The Pr. Commissioners/Commissioners of Income-tax{Appeals)
Bengaluru & Panaji.

B, All Range Heads in the Pr,CIT, Panaji Charge

7. The ZAO, CBDT, Panaji

8. The Tax Recovery Office, Panaji

—_—

9. The file uﬁﬁﬁfﬂﬁiﬂ r .
W
(e “J: N 2 (M Raviteja)
| oises o RECEVED Pf s m:;m:;mu (HQ)
19 JUN 7 O/o- Pr. Commissioner of Income Tax, Panaji

TEr R i
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yo e 70
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HITT HOnI
GOVERNMENT OF INDIA
WHTH SFAHT HT, ST, ¥ wiT
Office of the Principal Commissioner of Income Tax, Panaji
ST WA [SATE /.5, §. €1, #ft. Frewsied, @127, ST, gereT, 74T - 403001
Aayakar Bhavan, Plot No.5, EDC Complex, Patto Plaza, Panajl, Goa - 403001

At/ Phone : 0832-2438461 ¥/ Fax : 0B32-2438460

E-mail : panji.peitmincometax.gov.in

%16, /F.No. NOTIFICATION / Pr.CIT/PNJ/2024-25 Dated: 26.06.2024
CORRIGENDUM

in continuation to the order u/s. 120 of the Income-tax Act, 1961 of the Pr.CIT,
Panap, dated: 18.06.2024, in F.No. NOTIFICATION/Pr.CIT/PNJ/2024-25, I, the Pr.
Commissioner of Income-tax, Panaji, directs the Additional Commissioner of Income
Tax, Range-1, Mangalore to pass orders in respect of jurisdiction of Assessing Officer
mentioned in the below table

SCHEDULE-Al
Jurisdiction Definition Existing Proposed Remarks

f= —— . lﬂ m - ——

All persons whose réturn of income ITO, Ward  ITO, Ward | Junsdiction of
pending as on 01.04.2024 or 1{1). 2(1}, Mangaluru taluk to
subsequent AYs, shows total income | Mangaluru | Mangaluru | be allotted between
or less of below Rs, 15 Lakh in cases ward 1(1) & ward
of Non-corporate ad below Rs. 20 2(1) on postal PIN
Lakhs in cases of Corporate asscsscs code basis

within the Termtorial junsdiction
having PIN codes

575015- KAVUR | |
575002- KANKANADY

574164- KANKANADY | |
574145- GURUPURA '

574151- KINNIKAMBLA '
575028- VANMAJOOR

574509- PERMUDE

574 144- GANJIMUTT

57414 1- IKALA ‘

5T4266- MANGALURU




2 This order shall be deemed to have come into force with effect from 1= July
2024.

8d/-
farfore ofreTeds, W19
{Shishir Srivastava, LR.8.)
FET ST H T
Pr. Commissioner of Income Tax, Panaji

Copy for information to:

I The Pr. Chiel Commissioner of Income Tax, Karnataka & Goa, Bengaluru

5. The Chicf Commissioner of Income-tax-1, Panajk

3. All Chief Commissioners of Income-tax in K f( Region,

4. The Director General of Income-tax {Inv.], Panaii

S The Pr. Commissioners/Commissioners of Income-tax{Appeals) in K&G
Region

6. All Range Heads in the Pr.CIT, Panaj Charge

7. The ZAO, CBDT, Panaji

8. The Tax Recovery Office, Panaji

g. The file

(M Raviteja, I. R. 8.)
Dy. Commissioner of Income Tax (HQ|
FrTter WA ST HI, THT
(3 /0 Pr, Commissioner of Income Tax, Panaji
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|

of Income-tax, |

Range-1,
Hubballi

| (B) Territorial [ Taxes/Principal i |

| areas of Sirsi, | Commissioner of Income |
Yellapur, | tax/Chief Commissioner |
' Siddapura, of Income tax/Principal |

| Mundgod and | Commissioner of Incoms.
Halyal Talukas | tax in respect of;
of Uttara
Kannada | (a) Persons other than
(Karwar) companies, and ﬂﬂur
Revenue than the cases fallnrqg
| District | under the jurisdiction of |
r:_‘ummium of Income- |
(C) Territorial (Exemption)  and |

areas of Gadag | Commissioner of Income-
Revenue | tax {International |
District Taxation), deriving |
income  from  sources |
|[Dl| Tcrriluiullnﬂurthm;rtmﬁ-nml

areas of | business or profession |
Koppal |.1r|d residing within the
Revenue | territorial area mentioned
| District. | imcolumn-(4) /
{b) Persons other lhaml
companics, and other

| | than the cases [falling |
under the jurisdiction of
| | Commissioner of Income-
tax  (Exemption) and

| | Commissioner of Income- |
ax {International
Taxation), deriving If

| income from business or
| profession  and  whose
| principal pl ueufhusimm|
is within the territorial
area mentioned in
column-{4); |

i) Persons being
' companies, other than the
cases falling under the
jurisdiction of
Commissioner of Income-
tax {Ew&phm] and
Commissioner of |
tax ﬂnurﬂu:uml !
Taxation), registered |
under the Companies Act, |
2013 or under any |
previous company law |
and having its registered
office or principal place of
business  within  the




|
:
2

P e
r

Additional | BELAGAVI,

: T P g -
| | in calumn-(4); (

| individuals Fwing, | |
|| | Managing Director  or |
| | Director or M_iﬂa-gn- or |
| Secretary in the
| companies mentioned in | |
| Jitem (¢} above  and
| | residing  within  the |
! territorial area mentioned |

— | incolumni(d)
n the State of | Shall evercise concarrent | All cases o |

| Commissioner | KARNATAKA | Karnataka :- jurisdiction with all the | persons

of Income- | Temitorial | Assessing Officers of the | referred to in |
tan / Joint peseen falling in | Range, subject to orders, | corresponding

| Commissioner | the Belagavi, | instructions and | entries in items |

cof Income-tax, Bagalkot and | guidelines issued by the | (a) to (d) ufl
Range, | Vijayapura | Central Board of Direct column (5);

| Belagavi, | | Revenue Taxes/Principal ~ Chief | ||

| Districts, Commissioner of Income | |

| tax/Chief Commissioner
of Income tax/Principal |
| | Commissioner of Income-

| tax in respect of; |
{a) Persons other H'ﬂﬂ|| |

| | companies, and other |
than the cases falling
under the jurisdiction of
| Commissioner of [ncome-

|
tax (Exemption) and | |
|| Commissioner of Income- | |
|

|

(] {International
Taxation), deriving
Income  from  sources
other than income from |
business or pn:nfuuiun|
and residing within the
territorial area mentioned |
in column-{(4);

—— ==
e

(b} Persons other than
companies. and other
than the cases falling
under the jurisdiction of -
Commissioner of Income- |
tax (Exemption) and |

Commissioner of Income- |
b (International

Taxation), deriving |
income from business or
profession and whose |

e —

principal place of business |



is within the territorial

area mentioned |y
| columin-{4];
|

{cl Persons being

| companies, other than the
cases falling under the
jurisdiction of
| Commissioner of Income-
tax  (Fxemption) and
Commissioner of Income
tas {International
lasation}, registered
umdier ﬂlefnlnpaniﬁ Act,
2008 or under any
previous  company  law |
and having its registered
office or principal place of
business  within  the
territorial area mentioned
i column-{4);

[d) Persons
individuals

Managing [Director or
Director or Manager or

being |

in L

being |

| item (¢} above and
residing  within  the |
- | § in colum-{4). . |
[ 3, _[ Additional KALABURAG | In the State Shall exercise concurrent | All  cases  of
Commibssioner | [, Kamatika - jurisdiction with all the | persons
of Income- | KARNATAKA | Territorial Assessing Officers of the | referred to in
tax/ Joint areas falling in | Range, subject to orders, corresponding |
| Commissioner the Revenue | instructons and | entries in items
of Income-tax, Districts  of | puidelines issued by the | {a) to (d) of
Kalaburagi Central Board of Direct | column (5);
| Range, | Bidar, Raichur, | Taxes/Principal  Chief | |
Kalaburagi. Yadgir, Commissioner of Income
Vijayanagara | tax/Chief Commissioner
District  and | of Income tax/Principal
Ballari District. | Commissioner of Income-

tax in respect of;

companies, and other
than the cases falling
under the jurisdiction of
Commissioner of Income-
tax (Exemption) and
Commissioner of Income-

tax {International
Taxation),

(a) Persons other 'I',hnn.

deriving |

ﬂ.lpl.!lu-



HUBBALLL
KARNATAKA

— 1

| come  from sources |
other than income from
business ©of profession
and residing within the
Cincolumn-(4); ‘

(b) Persons other than
companics, and other
than the cases falling
ander the jurisdiction of
- Commissioner of [ncome-
tax  (Exemption) and
Commissioner of Income-
tan (International
Taxation), deriving
income from business or
i and whose
principal place of business |
| is within the territorial
area  mentioned  in |

column-{4);

£} Persons  being |

other than the |
cases falling under the
jurisdiction of
Commissioner of Income-
ax and
Commissioner of Income-
tax {International
Taxation), registered
under the Companies Act,
2M3 or under any
previous  company  law
and having its registered
office or principal place of
business  within  the
territorial area mentioned
in column-(4);

{d)  Persons  being
individuals being
Managing Director or
Director or Manager or
comparucs mentioned in
item  [c} above and
residing  within  the
territorial area mentioned
in column-{4).

In the State
Karnataka -
Territorial

—_—

(2) Will exercise powers of

all amounts due under all | referred 1 jn
Direct  Tax  enactments corresponding

All cases of



f—— e

| mentioned in | from persons within g
| Col. (4) against | jurisdiction  of gy | (s IS
| | |5Nm.1h:1 Asmﬁ“mmﬁ.h ::;} of column |
Principal cﬂﬂ'l-l'l'lhﬂ{.“ | %
| | of Income-tay
, Commissioner of | |
| tax, Hubballi or in respect | |
' | | of P'“i'fﬂn situated I
within  the  territorial | |
! ' | ursdiction  of  the |
Assessing Officers of the | I
ll Principal - Commissioner | |
| ol Income-tax /
| Commissioner of Income- |
tax, Hubballi as per the
' PrOVISIOns of the | |
respective Direct Tax Acts
L N | and Rules there under. [ |

The order shall come into force with effect from 01,07/2024.

— e ——

( SFV FHN wans)
THT ST AT, gare!
{ ARUN KUMAR x5 )
Principal Commissioner of Income Tax, Hubballi.

Note: The Jt. Commissioner of Income Tax, Range -1, Hubballi, Kalaburagi Range, Kalaburagi &
Range Belagavi, Belagavi are requested to issue revised jurisdiction order u/s. 120 of the Income
Tax Act, 1961 at the earliest alter obtaining concurrence of this office and forward the copy of the
sami to this office for records,

Copy lor information o

1 The Secretary, CBDT, New Delhi,

2 The Pr, Cheet Commissioner of Income Tas, Kamataka & Goa Region, Bengaluru,
3 The Chiel Commissioner ol Income Tas, Bengaluru - 1, 1, Bengalurs,
4. The Choel Commassioner of Income Tax, Panaji

5 The Dhrector General of Income Tax: (Inv ), Bengaluru.

&. The Chief Commuissiones of Income Tax, TDS, Bengaluru

7 The Commussioner of Income Tax (Int'| Taxatson) (5Z), Bengalura.

8. The Director General of Income Tax Bengalun

@ Al the Pr. CsIT/Pr.DsIT/ CsIT/ DsIT in Karnataka & Goa

10 All the Range Heads and Officers in the Pr. CIT, Hubballi charge
11 Guard file/ Website Manager
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NS g = Tatayg
FETTEEYIA TR gad
OFFICE OF THE PRINCIPAL COMMISSIONER o jycOME TAX
C R. Building, Navanagar, Hubballi
Tel: (0836) 9533_5“@5. e e, _ Email ID: 2 incometax. .in
F_No. Notification/Pr.CIT/HBL/2024-25 N Dated: 25/06/2024
CORRIGENDUM TO ORDER UNDER SECTION 120 oF THE INCOME-TAX

ACT, 1961 DATED

In partial modification to this office order in F. No. Notification /Pr.CIT /HBL / 2024-
25 dated: 20/06/ 2024, |, the Principal Commissioner of Income Tax, Hubballi, having been

authorized hereby, make the following amendments in the schedule of the order datid
12/06/2024.

In Schedule the territorial Area mentioned at Column (4) of SL No.1, the territorial
area of Dandeli Taluka which remained to be mcladed in said schedule. 1 now
included and will come under the jurisdiction of Addl Commissioner of Income
Tax/ joint Commissioner of Income Tax, Range-1. Hubballi and in Schedule, the
ternitorial Arca mentioned at Column (4} of SI. No.1 shall hereby be read as umder

-

In the State of Karmataka :-

(A) Territorial areas of Dharwad Revenue District.

(11 Temitorial areas of Sirsi, Yellapur, Siddapura, Mundgod , Halyal and Dandeli
Talukas of Uttara Kannada (Karwar) Revenue District.

i<l Territorial areas of Gadag Revenus District
(4] Territorial areas of Koppal Revenue District.”

The order shall come into force with effect from 01/07/ 2024

Note: The |t LCommissioner of lncome T, Range-1. Hubballi, is oo |
L ax, -1. requesied o msue revised jurmdsen
:dn-amu the Income Tax Act, 1961 .tlltﬂlidhnhh'm;:mm of this office and
Pard the copy of the same to this office for records.

|
! The Secrotary :
2 The -CBOT, Mew Dielhi.

- Chief Commissione

3 . of Income Tax, Kamattha & Coa Region Bengabury
1&?.:‘%&“1“&#—1.1%

5 TI-“-‘_EHH-THINT-T“H

&, Tht i il of income Tax (). Bengahing

T The 'E'_m“dm'rn_mm

a n'n::-—-udhn-Tumn.Mmm

* Al the Py l:wﬂh“"' Tax (Systems). Bengaigr,

10 AL} e R 42/ CHT/DAIT i Kaerisiaha de Giog Region.

n Gﬂﬁ.ﬂ“:':l-‘ﬁl.rmuhn CIT, Hubballi chargs.




ST AT (S50 T T ==
I THE COMMISSIONER Of INCOME-TAY TDS),
:}’ ST, UELUAAY. SEe, 3 80, deAHiT s, o
,#I!.TWTmuvm NC.5' , BELLARY Ri‘AD, J
e/ BANGALORE-5 0 032, - .
080-23550550 & FH/Fa ¢ 080 :-:3550551 :
Dated: 19/10/2016,

“EDI G5 Q1 4EC IONER OF IN' OME “AX (T J5), BANGAL ORE

Dr. Sibichen K Mathe v, IRS —
—  Comm ssloner of Income Tax (7 DS), Bangalcre.

IS /201€ 17-

e s —
et

_Sub: Incre-seda-monetary limits of TDS a:.smsinn ﬂfﬂl:'El'S for the purpasn
of ax rr:lsmg jurisdiction-moc ficaticn of rotification-Reg.

30 102md — —

e =TI Tiis office notification F Hr.:: T4IEIT[TD5HE-ﬁn3!Jur1=di:t!ﬂn!
— -2014-15 dated 15.11. 014.

———— Jﬁidﬁtnmﬂnﬁ—ﬁ dat + 15,11.201-%.

(iv) . -IT, TD5 Range-2 Motifi: ation nF. I‘-ﬂ. 17/ JCIT/TDS/Range2/
o n“‘isdlﬂlnnf!m#dﬁdat 15,141,201+,

(v) - T TDS-Range-1 Notific stion in F. wu.fl?.-‘J-:TTf‘ﬁJsmangey
J wrisdiction/2014-15 daty 15.12.2014— — ——

———— (vi) J T, TDS Rang=-1 letter n F. Na. 14/Jurisdiction/JCIT-R-1/
m 2 '16-17 dated 30.9.201C.
(vify J IT, TDS Range-2 lettyr in F. to. 17/JCIT/TDS/Rang=Z2/
J. risdiction/2016-17 date 14.9.2016,
{(vifl) JUIT, TDS Range-3 letter (1 F, Ko, 172ICIT/TDS/Range3/
Ju -isdiction/2016-17 date 4.10.2016..

Vice notifications c “ed, monetary limits # respact of TDS/TCS assesseces
as gregating to Rs. ‘0 lakhs ind above during the in mediate preceding financial year
wiare stipulated to DCIT/4CT " and cases below Rs. 30 lakhs for Income Tax Officers of
three TDS Ranges for exe cise of TDS/TCS juris liction. Con-idering the overall
wurkload involved in the 75 Ranges and also fo equitable Jistribution E "nj‘rii_

an ongst *ie DS assessine o Tecers;-t-isdecided 1o 1 Wise the mcetary limits for the
oupose of exarcising, jurisdic ion of TDS/TCS by the DS ass=ssing officers of three

 Ref.: ()  CBDT’s Notification No, S5/2C14/F- 187139/2014(TA1) dated

(i) . CIT, TDS Range-1 Notifi: ation in F. ko 1/JCH/TDS/Range1r



m— —
= e ——
———————— e ——

nges. In partial modification of notifcations passed vide 5. Nos. (1) to (v)
3 = and inexercise of povers conferied by sub-sec ions {ﬂ and (2) of Sectin

3 - f the Income Tax Act, 19&1,_,.thucumfnﬁ!mer of Income Tax (TDS), Bangaloe
—h- monetary limits as unde*: —_

~ TDS Assessing Officer Moneti ry Limits For Monetary Limiis Fo-
Corpor ite Assessoos Mon-Corporate Asses: ces
_Jll'l H'.I.! ﬂ“‘ Mr.:
ACIT/DCIT, e (ALl peisons who are (ALl persons who are
TDS Cirele-10102{1)/3(4},— | responsitie for TDS/TCS |  responsible for TDS/TUS
Bangalore | under vari wus provisions of | under various provision: of _
; o = ! Incare Tax Act) | InComeTaR-Acty— —
. . MAboveRs. Toore | Rs. 30 lakhs and above —
Income-Tax Officers, ~ — (Al perions who are (All persons who are
TOS Range-1/2/3 v responsib g for TDS/TCS responsible for TDS/TCS 3
o= - undervarkss-provisions o UNer various provisians of
——rrier = . Incom e Tax Act) Income Tax Act)
- | Upto 5.1 Crore Eelow Rs.30 Lakhs

e —

Barring the above nmdtﬁ@gqi, the cor tents of the rotifications tssued earlier
s unaltered. . == == = r—

e

- 'ﬂiﬁm'derwﬂlcum h:ufnr_c_ﬂilheﬂmt.ﬁum—liﬁﬂ—lmﬁ— = = l|

B R ——— l
(Dr. SIBICHEN K MATHEW)
Commissioner of Income-Tax (TDS),

langalore.

. Chlef Commissicrer of Incon e Tax, Ktk. ind Goa Region, Bangalore

_ﬂ =f Commissioner of Income Tax (TDS), Ba walore.

Addl CIT/JCIT, TDS Range-1/2/7, Bangalore. (with a reques. to ensure that TAN transfirs

L within/across the TD5 Ranges done immediately;
DOIT/ACIT, TDS Circle-1(1)/2(1)/ 3(1), Banga ore,

Tﬁ 'Hu:'ﬂﬂ [1 VARV Nyserel2{1)/2 ﬂ}flﬂ'jﬂuﬂh:rﬂﬂlﬂ{llf 3334

hots w

—

G T. )
o lncomeTax Officer-HO— —
— For Commissioner of Income Tax (TDS)
AW /Bangalore.,
— - )
PATCHEDL — —

B ol — g Al  —
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s it Dated: 15-11- :mu

tﬂﬂ'-..ll"é!‘" rl...“-!'l'lﬂ#h
" | noTHICATION
| qechiag

In exercise of the powers conferrad by sub-sections {1} and (2} of sectlon 120 of the

Income Tax Act, 1961 (43 of 1961}, and in accordance with Notification Number S.C. 2793(E).
dated 30 October, 2014, of Government of Indla, Central Board of Direct Tares, published In
the Garette of India, Extra-Ordinary, Part-l, Section 3 (i) dated 30™ October, 2012,
[Notification Mo. 55 J2014/F. No. 187/39/2014 (ITAL]] and all other powers enabling him In this
behalf, the Commissioner of income-tax (TDS), Bangalore, hereby-

b

directs that the Additional Commissioners of Income-tax [ Joint Commission=rs of income-
tax specified in the Schedule - A to € annewxed hersto, having their headgquartérs at the
places specified in the Schadule - A to C recpectively, shall exercise the powers and perform
the functions in respect of such cases or classes of cases specified in the Schadule, of such
persoms or clagses of persons belng residents or not ordinarily residents in India as per
section & of the Income-tax Act, 1961 and as specifisd in the iaid Schedule, in such
territorial areas specified in the corresponding entries in the said Schedule, i respect of 3l
persans mentioned In the Schedule and all powers and functions mentioned In calumn (5)
of the CBDT's Notification dated 30.10.2014, mentioned abave;

auzhorises the Additional Commutsionerns of ingome-tax [ jomt Commussioners of Incoma-
tax specified In the said Schedule - A 10 C, o ssue orders in writing for exercise of the
powers and performance of the functions by the Assesxing Officers, who are subordinate to
them, in respect of such cases or ciasses of cases specified in the Schedule, of such persons
of fdasses of persons specified in the Schedule, in such territorial aread specified in the
corrasponding entries in the Schedule - A 10 C, i respect of all persons mentioned in the
Schedule and all powers and functions mentioned m column (B} of the CBDT s Notificstion
dated 30.10.2014, mentioned above;

authgrises the Additional Commissigners of Income-tax / Joint Commissioners of Income-
tzx referred to in clauses {a} and [b] of this notfication, 10 Baue orders i wiiting for
exercise of the powers and performance of the functions by the Assessing Officers, who are
subordinate to them, in respect of such specified ares or persona or classes of persons or
cases or classes of cases and powers and funclions, in respect of which such Additional
Commmissioners of Income-tax or Joint Commssioners of iIncome-tax are authoreed by the
Commissioner of Income-tax (TDS). Bangalore; and

Page Lol 3




4} directs that the Tax Recovery Officer specified in Schedule-D annexed hereto, having
haadquarter at the place specified in the <aid Schedule-D, shall exercise the powers and
perform the functions of Tax Recovery Officer in respect of such cases or classes of cases
specified In the Schedule, of such persons or clastes of persons being residents or not
ordinarily residents in India as per section 6 of the Income-tax Act, 1961 and as specified in
the said Schedule, in such territorial areas specified in the Schedule, In respect of all persons
coming under the jurisdiction of the Commissicner of Income-tax (TDS), Bangalore.

{2}  This notification shall come into farce with effect from the 15th day of November, 2014,

SCHEDULE

in the State of Karnataka: -

@) 1) All persons wha are responsible for deduction of tax at source or collection of tax at
source and residing or having principal place of business or having registered office
or located in the territorizl area of Bangalore Rural and Bangalore Urban Districts,
whata name starts with any of the English letter of Aiphabet AorBorCorDorEor
For G or H or whose name starts with any numerical or signs; and

2] all cases of persons who are responsibie for deduction of tax 8t source or collection
of tax at source and residing or having principal place of business or Waving
registered office or located in the termorial area of Ramnagaram, Mysare, Mandya,
Hassan, Chikkmagalur, Chamarajanagar and Kodagu Dhstricts.

B} 1) All persans who are responsible for deduction of tax at source or collection of rax st
source and rosiding or having principal place of business or having registerad affice
or located in the territorial area of Bangalore Rural and Bangalore Urban Districts,
whose name 5tarts with any of the Engiish letter of Alphabet lor | or Kor Lor Mor N
or Oor P or O and

2] all cases of persons who are responsibie for deduction of tax a1 source or collection
of tax at source and residing or having principal place of business or hawing
reglstered office or located In the territorial area of Kolar, Chickaballapura, Turnkur
Districts.

fcd 1) Al persans who are responsible for deduction of tax at spurce or collection of tax at
source and residing or having principal place of business or having registered office
of located In the territorial area of Bangalore Bural and Bangalore Urban Districts,
whose name starts with any of the English letter of Alphabet R or Sor T or U or VY or
WorXorYorZ and

7) ail othor cases coming under the jurisdiction of the Commissioner of Income Tax*
[TD5), Bangalore, which are rot spedfically assigned in item (a) or (b} above
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The Additional Commissioner of Income-tan/loint Commissioner of Income-tax shail
€xsroae concurrent jurisdiction with all the Assessing Officers of the Range, subject o
orders, instructions and guidelnes msued by the Central Board of Direct Taxes / Principal
Chief Commissioner of Income-tax [ Chiel Commissioner of Incomedax / Commissionsr of
Incoemve-tax in respect of the cases specified in the item {a) of the schedule.

The Additional Commissioner of Income-taxficint Commissioner of Income-tax shall
exercise concurrent jurisdiction with all the Asessing Officers of the Range, subject 1o
orders, Instructions and guidelines issued by the Central Soard of Direct Taxes / Principal
Chief Commissioner of incomea-tax/ Chie! Commussioner of Income-tax / Commissigner of
Income-tax in respect of the cases specified in the item {b) of the schadule.

The Additional Commissioner of Income-tax/loint Commissioner of Income-tax shall
exgrcise concurrent jurisdiction with all the Assessing Officery of the Range, subject to
orders, nstructions and guidelines issved by the Central Board of Diwect Taxes / Principa
~ Chief Commissioner of Income-tax/ Chief Commissiongr of Income tax / Commissioner of
Income-tax in réspect of 30 cases of persons mentioned In item () of the Schedule.

Jurisdiction of Tax Recoyery Officer;
Headquarters = Bangalore.

The Tax Recovery Officer shall exercse the powers of
ollaction and recovery of ol oamounts due under affi Direct
Tax epactments from persons within the jurisdiction of the Assessing Officers of the
Commissioner of Income-tas [TDS), Bangalore, of in respect of properties situated within the
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territorlal jurisdiction of the Assessing Officers of the Commissioner of Income-tax (TOS),
Bangelore, as par the provisions of the respective Direct Tax Acts and Rules thare under,

lam 3

For the purposes of this Notification -

9,

d o AR b

1) The Income-tax authorities referred to in the Schedule-A to D of this notification =hall
not exercise powerd and perform functions, which have specifically been assigned
through separzte notification|s], to an Income-tax authority having designation ather
than thoseé mentioned in the sald Schadule-Ato D

sd/-
[SAMIAI KUMAR VERMA)
Cammizsianar of inComa-tax [TDS),

Bangalore.

# Chief Commistinner of income-tax {CCA), Bangelore;
The Chief Commissioner of income-tax-1/2, Bangalore/ Panafi;
Trne Chief Commissioner of Income-tax (TDS), Bangzlare;
The Direstor Generzl of Income-1ax [inv. |, Bangalors +
The Principal Commissioner/ Commissionér of Income tax, Bangalore- 1/2/3/4/5/6/7;
The Principz! Commisslener/ Commissioner of Incomn taw 1Centrall, Bananlcro
The Principa! Commissionsr, Commissoner of Income taw, Mysore/BSelgaum/Hubly
Fanaji/Mangalore/Guibarga/Cavanagere.
The Commissloner of Income-tax [Admin. 2 CO)[udiclal)Exemption)//ILTU)/{Audit)
(Intermational Tazation) [TPL{ITAT)-/ 1/ CPC, Bangalors.
The Director of Income-tax-{inv.}, Bangalore/Panaji/{Intelligence), Bangalore: and

10. &l TOS Range Heads of CIT {TDS), Bangalore / Pana]l

11. The Notice Board. ',”

.r-'”/’:‘f
(PFRAKASHE_ TANVASHI)
Income-tax Officer [TOS)Tech)-,
For Commissioner of Income-tax [TRS],

Bangalore
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Jurisdictional Chart of Commissioner of Income Tax (TDS), Bangalore

TDS Range | Assewing Officer | Remurks I
" AGICIT, TDS Range-l, | ACIT, TS Circle-T(1), | All ¢ases of persons respomsible for |
Bangalore | Banualore TDNTCS aggregamting 10 Rs. 30 lakh |

| | and above and whose name stans trom
, A o Hoor any numerical or signs and |
h residing or having principal place of
| i business i  Bangalore Rural and |
| Bangalore Urban districts  and gl all
cascs of persoms residing or having |
\ principal place of business  lJocated
territorial  sres of Ramanagrama, |
I My sore, Mandya, Hassan
'thu.*knmuguiur ChammjaNagnr  and |
Rodagu Disincts ovolving TES TOS of
Ra. M) lakh s abusv e,

- — . e ol e

. AMLACTT, TDS Range-1. FICh WIS Ward=1i 1 . -'HI CAEEy :!I pl.‘l'!i-nm rﬂd‘.lr.mﬂhlu., tor |
Bangalore | Bangalore. | TDSTOS apgregming below Rs 30
| lakh and whose nume strts from A and |

| E-.rlmuunwulmngmmrjtl

| territorial area of Banzalore Rural and
i S | , Bangalore Urban Districts
5 3 AddLICIT, TDS Range-1. LEE), TDS Wand-121 All cases of persons  neponsibic fur
| Bangalore | Bangalore, TOSTCS sggresating belos Ry 30
| lakh and whose nume <mns from U 1o E
| -mmeuﬂmduuufﬂmpluﬂumi
. 2l | and Bangalore Ushan [istricts, |
I F Addl JCIT, TDS Range-1, T TS Ward-1i3L M'i caves of persons responsible for
Bangalore [ Bangzalire, TDSTUS ageregatimg below K 30
| lakh and whose name starts from | ow H
in the temitorial area of Bangalore Rural

L et . l ) | armd H-ung[um Lirbwan Lhisiricis,
5. | Add)ACIT, TDS Range-1, ’—‘_I 1o IDS  Ward, | All cases of persons residing o havi :ng
Bangalore | Mysore, principal  place of buvness located
|territorial - aren of  Kamanogruma,
Mysore, Mandya, Hirssan.

| Chickamagalur. Uhamrajahame  and
| kodagu Distrcts (nvolving TDS TOS of
| | behorw Rs. 30 lnkh

.




Remarks l
All caves of persoms respomsible for
TOSTUS aggregating to Rs. 30 fakh
| mnd above and whose name starts from |

'mﬂuﬂmﬁ'wh\mgmpl

! place of business in Bangalore Rural |
and Bangalore Urban districts and also |

! all cases of persons resuding or having

| principal place of business  located

| temriborial area of Temkor District |
| imvelving TDSTCS of R 30 Izkh and

| , above,

~ I | AGLACIT, TDS  Range] ITO.TDS Ward-2(1). | All cases of persoms responsible for |

Bangaiore Bangalore TDSTUS apgregating below Ra 30

lakh and whose name stants from | o K

‘ ] , in the territorial area of Bangalore Rurgl
| | | ad Bangalore Urban Destricts,

3. | AMLACIT, TD5 Ramge-2. ITO.TDS Wand-202), All cases of persoms responsible for
| Bangalore Bangzalore. TDSTCS aggregating below Rs. 30/

lakh and whose name starte fnom |0 N

i1 the wemitorial area of Bangalore ﬂuml

S L |andBangalore Urhan Disinicts. _
4 |AMLICIT, TDS Range-2) ITO, TDS Ward-2{31 TR cases of persons responsible for |
i | Bangalore ! - ' TDSTCS ing below Rs. 30 |
L Bansalor: BgEregating

| \ ' lakh and whose nane starts from O 1o () |
in the territorial area of Bangalore Ruwral

“d h'lﬂ: Lirhan L‘!uII'IEtn agd |
S and C pas Wl

g ASLICIT, 1DS H.‘H'IF—..,, MOTDS Ward Tumkur. | Al cases of penons resafing of hltrng
Bangalors l | principal place of business located |
| terional ares of Tumber Do
| | , imohing TDSTCS of below Rs 30
l | lakh,

s — = e 1 B = - e el - Sl




Mmﬂl[m

| —
CAILICIT.  TDS

] Hangalore Hangalore

| |

3| AGIACIT. ~TDS  Range:3] 1O, TDS Wan

| Bangalore | Bangalore
- |
[T 3. | AdSdLACIT, TDS amg':-' TTO, TDS Ward-3(2),
Bangalors Bangaluie.

TAGIICIT,  TDS  Range, [0, 105 Ward-303),

Rangalore | Bungalore
|
|
ST AUICIT. TDS  Range-3y ITO.TDS Ward-34h
Bangalore Bangalore

o l

| ——

| Remarks

Range 3, AUIT. TDS Circle3(17, | All cases of persons responsible for |

TDSTCS agpregating 0 Re 30 lakh |
| and ahove and whose name starts from
Rt 7 and residing or having principal
| place of business in Bangalore Rurnl
| and Bangalore Urban districts involy ing
| TDSTOS of Ra. 30 lab b and above

_T All cases of parsnm resp:mrhl: liur
TDSTOCS aggregating below Rs "'I[}|
| fokh and whose name starts from B in |
[ Thr: fermtonal area of Bangalore Horal |
1__ lore Urban Districts, |
LAl “cawes of persons responsibhe fmr
TU&TLS aggrepating below Ra 10 |
I.a.idl and whose nome starts from S 0 |
the wemitonal ares of Bangalone Rural |
an-.l Bangalore | 'rban Districts.
"AN cases of persons responsible fml
TDSTCS apgregating below Rs. 30
: lakh and whose name stars from 1 oo
| L' in the teritorial aren of Bangabore
. Rural and Bangalore LUrban Districis.
VAN cases of persins rEH.puns.Lva.‘ for
[ TINSACS apgregating below Rs. 30
| lakh 3nd whose name stants from V 10 /2 |
in the wrritorial aren of Bangalore Rum) |
__ | and Bangalore Lrban Districts.



OFFICE OF THE COMMISSIONER OF INCOME-TAX (TDS),

atehatam, re ow &, sae H6.50 dvenrdT,
4™ FLOOR, HMT BHAVAN, NO 59, BELLARY ROAD,
AITETBANGALORE-560 032,

%A IF. No.74/CIT(TDS)/2023-24

et Tele No.: 080-235650550 Trard/Fax; 080-23550551

Rwtis/Dated: 16/11/2023

ARUN KUMAR, IRS
Commissioner of Income Tax (TDS), Bangalore

Sub:  Corrigendum to TDS Jurisdiction notification - Reg.

Het:

(1)- CBD'T"s Notification No. 55/2014/F-187/39/2014(1TA-1) dated 30.10.2014,

(1f)-This office notification in F. No. 74/CIT(TDS)/Bang/Jurisdiction/2014-15
dated 15.11.2014.

(1i{)-This office notification in F. No. 74/CIT{TDS)/2016-17 dated 19.10.2016.

Vide notification cited at S. Nos. (i) to (iif) above, Jurisdiction In respect of TDS/TCS
assesses was notified. Further, vide notification cited at 5. No. (ii) above monetary limit in
respect of TDS/TCS assesses were modified. As certain discrepancies were observed in the said
notification, in partial modification of notifications referred vide S. No. (iii) cited above and in
exercige of powers conferred by sub-sections (1) and (2) of section 120 of Income Tax Act,
1961, the Commissioner of Income Tax (TDS), Bangalore rectifies the Jurisdiction of ITO, [TDS),
WARD-2(3), Bangalore as under

assessee and whose name starts
from O to Q in the territorial area
of Bangalore Rural and Bangalore
Urban Districts and Kolar and
Chickaballapur Districts,

|81 | TDS | Earfier Jurisdiction Modified Jurisdiction
NO. | Assessing
Officer
1. |G, All cases of persons responsible | All cases of persons responsible for
(TDS), for TDS/TCS aggregating below | TDS/TCS aggregating below Rs.1 Crore
WARD- Rel Crore in the case of |in the case of corporate assessee and
2(3) corporate assessee and Rs30 | Rs30 lakh in the case of non-corporate
Bangalore | lakh in the case of non-corporate | assessee and whose name starts from 0

to () in the territorlal area of Bangalore
Rural and Bangalore Urban Districts. All
cases of persons responsible for
TDS/TCS aggregating below Rs.1 Crore
in the case of corporate assessee and
Rs.30 lakh in the case of non-corporate
assessee of Kolar and Chickaballapur
Districts.




Z. Barring the above corrigendum, the contents of the notifications Issued earlier remains

unaltered.

3. With this corrigendum the notification issued vide F. No. 74/CIT(TD5)/2016-17 dated

19.10.2016 stands rectified accordingly.

(39T FAR/ARUN KUMAR)
SR (88w,

Commissioner of Income Tax [TDS)

AT /Bangalore.

Copy to:
1) The Pr. Chief Commissioner of Income Tax, Ktk. And Goa Region, Bangalore.

2) The Chief Commissioner of Income Tax (TDS), Bangalore.

3) The Addl CIT/]JCIT, TDS Range-1/2/3, Bangalore.

4) The DCIT/ACIT, TDS Circle-1(1)/2(1)/3(1), Bangalore.

5) The ITO, TDS Ward-1(1)/1(2)/1(3)/Mysore/2(1]/2(2)/2(3]/Tumkur/3(1)/3(2)/ 3(3]
/3(4) and TRO, Bangalore.

&) The File.

Income Tax Officer (HQ)-1,
Fel FHuwT HrgES (S

For Commissioner of Income Tax [TDS),

T/ Bangalore.
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NOTIFICATION

In exercise of the powers conferred by sub-sections (1} and [2) of section 120 af the

Intome Tax Act, 1961 {43 of 1%61), and in sccordance with Notifleatian Number 5.0. 2733{EL
dated the 30" Cctaber, 2014, of Government of India, Central Baard of Direct Taxes, published
in the Gazette of mdia, Extra-Ordinary, Part-Il, Section 3 {ii], dated the 20™ October, 2014,
[Motification Mo, 55 f2014/F. Ne. 187/3%/2014 {ITA.[}) and all other powers enabling hion in this
behalf, the Cammissianer ¢f Income-tax (TR3), Fanaji, hereby:-

3]

b

ch

direces that the Additional Commissioners of incame-tax / Joant Cammistignears of Income-
tax specified n the Schedulz - A to B 2nnexed hereto, having their headguarters at the
places specified in the Schedule - A to B respectively, shall exercise the powers and perfarm
the Funcrions in respect of such cates or classes af cases specified in the Schedule, of suth
persons pr classes of persons being resldents ar not ordinarily residents in India as per
section & af the Income-tax Act, 1961 and as specified in the said Schedule, in such
territorial areas specified in the corresgonding entries in the Scheduls, in respect of all
persons meanticned in the Schedule and all powers and functians mentioned in column {6}
of the CBEDT's Netification dated 33.10.2014, mentioned above;

authorizes the additional Cammissioners of Income-tax [ Joint Commissieners of Income-
tax specified in the said Schedule - A to B, to issue orders i writing For exercise of the
powers and performance of the functions by the Assessing Officers, who are subardinate to
them. in respect of such cases or classes of cases specified in the Schedule, of such persans
ar ¢lasses of persons specified in the Schedule, In such territorial areas speafled In the
correspanding entries in the Schedule - A to B, in respect of all persgns mentioned in the
Schedule and all pewers and functions mentioned in column (6) of the CBOT's Notficaticn
dated 30.10. 2014, menbioned above;

autharises the Additional Commissicners of Intome-tax / Jeint Commussioners of Incame-
tax referred to in clavses (3} and {b] of this notificatlan, ta iszue orders in writhng for
gxercise of the pawers and performance of the functions by the Assessing Officers, wha are
subordinate to thom, in respect of such specified area or persens or classes of persone or
cates or classes of cases and powers and func¢tions, in respeet al which such Addltional
Commistioners of Income-tax or Inint Commissioners of Income-tax are authorised by 1he
Cammlasianer of Income-tax {TOS], Panaji; 2nd

F. Me. Faflurdnt7 TITCS)/Bang/2014-1% : Fage 1
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d) directs that the Tax Recovery Officer {TDS) specified in Schedule-C annexed heretw, having
headguarter at the place specified in the said Schedule-C, thall exercise the pawers and
perform the functipns of Tax Recovery Officer in respect of such cases or classes of cases
specified in Lthe Schedule, of such persens or classes of persons bang residents or not
ordinarily vesldents in India as per section & af the Income-tax Act, 1961 and as specified in
the said Schedule, in swech territorial areas specified in the Schedole, in respect af all persons
eorning under the jurisdiction of the Commissioner of Income-tax (TDS), Panaji.

(2} This netification shall come inte force with eHect from the 15th day of Navember, 2014.

SCHEDULE

a)  All cases of persons whe are responsible fer deduction of tax at souree or collection of
tax at source and residing os having principal place of buginess or having registered
oifice or located in the territorial area of State of Goa and Belgaum, Bijapur, Bagalkat,
Uttara Kannada (Karwar), Udupi and Dakshina Kannada (Mangalore} Districts of
Karnatzka State except areas falling in the territorlal jurisdiction of Sirsi, Haliyal,
Yallapur, Siddapura and Mudngod Taluks of Uitara Kannada [Karwar} Gistrict,

fb) 1) All cases of persans who are responsible for deduction of tax at source or collection
of tax at source and residing or having principal place of business or having
registered office or Jocated in the territarial area of Bidar, Gulbarga, Yadagm,
Ruichur, Koppal, Bellary, Gadag, Dharwad, Haveri, Shimoga, Davangere and
Chitradurga Districts and areas falling in the territorial jurisdiction of Sirsi, Halival,
vallapur, Siddapura and Mudngad Taluks of Uttara Kannada [Karwar) District; and

2] all other cases coming under the jurisdiction of the Commissicner of Incame Tax
|TDE), Panaji, whach are not cpecifically assigned in Schedule (a} above.

JURISDHICTION OF TDS RANGES
SCHEOULE-A

Jurisdictipn of TOS Range, Panall:
Headguart ers: Panaji,

The Addltional Commissianer of Inceme-tax (TDS) / foint Cammissioner of Income-
tax (TOS] shalt exercise concwrrent jurfsdictian with all the Assessing Officers of the Range,
subject to arders, instructions and guidelines issued by the Central Board of Direct Taxes /
Principal Chief Commissioner of Income-taz / Chief Commissioner of Income-tax /
Comrmissicner of Income-tax in respect of the cases specified in the item [a} of the scheduls.

F. Mo 740urdn/CITIEDS | Bang/ 2014-15 [ Page 2



SCHEDULE-B

Mrisdiction of TDS Range, Hubli:
Headguarters: Hubll

The Additional Commissioner of In¢cme-tax [TDS) / Joint Commissicner of income-tax {TDS)
shall exercise concument Jurisdiction with all the Assessing Dfficers of the Range, subject to ordars,
instructions and guidelines issued by the Central Board of Direct Taxes ¢ Principal Chigf Commissioner
of tncome-tax) Chief Commissioner of 1ncome-tax f Commissioner of Income-tak in respect of the
cases spiecilied in the ilem (b) of the schedule.

SCHEDHULE-C

lurisdiction of Yau Recouery Cfftcer:
H¢adguarters Panaji

The Tax Recovery Officer shall exercise the powers with regard to collection and recovery of
all amounte due ander all Direct Tax enactmants from persons within the jurisdiction of the Assessing
Qfficers of the Commissloner of Incarmetax (TO3], Panajl, o in respect of propenies stuatad within
the territorial jurisdiction of the Assessing Officers of the Commissioner of Income-tax (TD3], Panaji,
a5 per the prowvisions of the respectnse Direct Tax Acts and Aules thers under,

Explangtions: -

For the purpases of Lhis Motification :-

L The Incame-tax authorities referred toin the Schedule-a to © of thls notification shall not
gxcrrise powers and parform dunchions, which have specifically been assigned through
separate notification(s), to an Income-tax autharity having desienation ather than those
mentionad in the said Schedule-Ata C. ’

;-}1' -

fSAMIAI KUMAR VERMA)
Commissioner gf lngame-tax [T25],

Panaji.
Copy far infarmatign tp:
1. The Cheef Commissianer of Inceme-tax ({CCAD, Bengalur;
£. The Chiet Commissioner of [ncame-1a:-1,2, Bengaluro/ Panaji;
3. The Chigf Comtyisslorer of Income-tax (TDS|, Bengaluru;
The Lwrgctor General of Income-tax {Inv.}, Bengalury
The Principal Commissicnerd Cornmissiongr of Income tax, Bengaturu- 173/ 414/5/6/7,
The Pringipal Commlisimner) Commissicner of lncome fax [Central}, Bengaluru
The FPrincipal Commissioner/ Commissoner of Income  tax,  Mysury/Belagavl/Hubballif
PanajifMangaluru/kalaburagi/Davanagere:
d. The Commissigner of Inceme-tax (hdmn, & CO)/Jodicial if | Exermpticn b ALTUR Audit) {Intemational

Tawation) TPV (ITAT]-1A0CPE, Bengalury;

2 The Director of Income-taz=[fnv.|, Becgalura/Panajif{lntelligence), Bengaluru; and
10. AN TDS Range Heads uf CIT (TRS), Bengalumy / Pang)l,
11. The Molice Board.

- AL

N 2o
":;13'3"'5—‘*94-"
(K SURZSH BABU}
Income-tax Officet (TOSHTech)-,
For Commissiener of Income-tax (TOS), Panaji.
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YR TP,/ GOVERNMENT OF INDIA

HGHT HelSTa(3-4uu), Sicd ¢d d & SMieq,
OFFICE OF THE DIRECTOR GENERAL OF INCOME TAX (INVESTIGATION)

KARNATAKA & GOA REGION
IRD FLOOR C.R. BUILDING, QUEEN'S ROAD, BENGALURU - 560001

Telephone: 0B0-22861427/22862726, FAX: DB0-Z2865593

Email 1d: 2 _
| F.No. 54/DGIT(Inv)/BLR [Jurisdiction/2023-24 _ | Date: 10.07.2023 |

OR F THE

In exercise of the powers conferred by sub-section (1) and (2) of section 120
of the Income Tax Act, 1961 (43 of 1961) and in pursuance of the Notification in 50
No. 2992(E) dated 06™ July, 2023 of the Government of India, Central Board of Direct
Taxes, New Delhi and the communication of Pr.CCIT, Karnataka & Goa, Bengaluru in
F.No. 268/Pr.CCIT/Tech/2021-22 dated 10™ July, 2023 and in supersession of all the
earlier orders. 1, the Director General of Income Tax, Bengaluru, hereby directs that

2. the Principal Commissioner / Commissioner of Income-tax specified in Col. (1) of
the Schedule, the Addl. CIT/JCIT specified in Col. (2) of the said schedule and the
Ammingmﬁwrspedﬁedmcnlﬁjufﬂwaﬂdsdmluhmll continue to exercise
powers and perform the functions as stipulated in the said Act, in respect of such
persons or classes of persons or such incomes or classes of incomes or such cases or
dasses of cases in which the said Income Tax Authorities have been exercising powers
and performing the functions on the basis of jurisdiction assigned by any order passed
urider the said Act on the date of publication of this order till such jurisdiction is

revoked.

b. the Principal Commissioner/ Commissioner of Income-tax specified in Col.(1) of the
said Schedule and the Addl CIT / JCIT specified in Col. (2) of the said Schedule shall
exercise powers and perform the functions as stipulated in the said Act in respect of
such cases or classes of cases or such persons or classes of persons assigned under
section 127 of the Act to the Assessing Officers as specified in Col. (3) of the sad
Schedule, subordinate to them, from the date of issue of this Order.

¢ that the Assessing Officers specified in Col. (3) of the said Schedule shall perfom
the functions of an Assessing Officer as defined under clause (7A) of Section 2 of the
said Act in respect of the cases mentioned in Col. (4) of the said Schedule.



SCHEDULE
e
i Jurisdiction
| PRINCIPAL - ApoL/mar pCIT/ACIT/ITO/TRO R
. Ov/cm 3
—_—— 2 3 I I
1] PRCITICE E 1T Do/ACT (FQ), O/o :
NTRAL), | PCIT{CENTRAL),
BENGALU BENGALURU } I,
RU ] MO (HQ), O/fo .
PCITICENTRALJ,
BENGALURU E— |
TRO |CENTRAL), "
BENGALURL
DCIT/ACIT, CENTRAL |
CIRCLE-1(1), BENGALURU
DCIT/ACIT, CENTRAL All cases that are assigned
CIRCLE-1{2), BENGALURL
DCIT/ACIT, CENTRAL Income tax Act, 15961,
CIRCLE-1(3), BENGALURU
DCIT/ACIT, CENTRAL
n—mﬂ_.m.u,__“h_.., BEMNGALURL
DCIT/ACIT, CENTRAL
CIRCLE-2(1], BENGALURU
DCIT/ACIT, CENTRAL All cases that are assigned
ﬂ_:ﬁwmqu_..u__. BENGALURL under section 127 of the
DCIT/ACIT, CENTRAL Income tax Act, 1961.
CIRCLE-2{3), BENGALURU
DOT/ACIT, CENTRAL
CIRCLE-2{4], BENGALURU

CENTRAL
RANGE-1,
BENGALURU |

2| ADDL/ICHT,
CENTRAL

RANGE-2,
BENGALURL

s e L= L & Hi (] [ (=

- DCIT/ACIT (HQ), O/o
(CENTRAL) PCIT{CENTRAL], PANAN

, PANAJI
ITO {HQ), O/o
PCITICENTRAL), PANA
TRO (CENTRAL), PANAI
DCIT/ACIT, CENTRAL
CIRCLE-1, MANGALURU
DCIT/ACIT, CENTRAL All cases that are assigned
CIRCLE-2, MANGALURY under section 127 of the
DCIT/ACIT, CENTRAL Income tax Act, 1961.
CIRCLE, MYSURU
DCIT/ACIT, CENTRAL
CIRCLE, HASSAN
DCIT/ACIT, CENTRAL
CIRCLE, PANAJI
DCIT/ACIT, CENTRAL All cases that are assigned
CIRCLE, HUBLI under section 127 of the |
DCIT/ACIT, CENTRAL Income tax Act, 1961. |
CIRCLE, BELGALUM
DCIT/ACIT, CENTRAL
CIRCLE, BALLARI |

Ll | . —

3
9

1| ADDL/ICIT,
CENTRAL

p—

i
CENTRAL
RANGE,
PANAN

- Al ek =i L Lk L] e L e




/ 2. This order Shall come into force with effect from 107 July, 2023

._.--"'"-z;-"l.--—"

___..—-'-'_‘-.--.-.
(GANAPATI BHAT
Director General of Income-tax (lav )
Karnataka & Goa, Bengalury

Copy to:

1. The Pr.CCIT, Kamnataka & Goa, Bengalunu.

2, CCIT, Bengaluru-1/2, CCIT(TDS), Bengalury, CCIT, Panaji, CCIT(Int] Taxn, South
Zone)

3. Al the Pr.CsIT/Pr.DsIT/CsIT/DsIT/AddLCsIT/Add]. DeIT/)CsITADSIT in the Region.

4, All the officers of Central Circles in Karmnataka & Goa.

5. The Manager of website. www.incometaxkamatakagoa.in for uploading on the said

website.
6. File/NB. =
(5. SUNDARA RAGHAVAN)
Deputy Director of Income Tax (HQ)

Ofo Director General of Income Tax (Inv.), Bengaluru
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'"_'TE:me 2| o (Hal. ofe paiT(invl
b . ] ooy i O g
| e - sinaAin |3 | DorT/ADiT (Wa, O/ POIT! -
[hrme.], LR
i i " 3T moHa), ofa PoITIm
fte BENGALURU ____—— oy |
1T ADBUIDT | seraiara 1T DO/ADT [V, UNTIR, | BenR
] (MY, LiNIT- BENGALURL ________——
L - 3 | DDM/ADIT (INV.), UNTT-1(21,
| BENGALURY | BENGALURY ________—— Following ar eas
| | "3 | DOIT/ADIT (WY.L, UNTT-1{3L within the limics of
| BENGALURY ________——— revenue districts in
"4 | DOIT/ADIT (INV.], UNIT-2(4), shia SEAtE O
BENGALLAU - karnataka (incuding
1 [NV UNIT-3(2), e
& Imo iV -
l o ot oy | subsequently):
2 | ADOUIDIT | Bengaluru | 1| DDIT/ADIT (W), UNIT-2{1], | Bengalurd | o s tiban
ANY-L. Usirr- BENGALURU (i) Bengaluru Rural
Z | 2| DOIT/ADIT [INV.], UNIT-2(2, (i) Kolar
T, BENGALURY {iv] Chickballapur
3| DOIT/ADIT (INV.), UNIT-2(3), ) Ramenagaran
BENGALUAU (vijTomakury
& | DDIT/ADIT {INV.), UNIT-2{4],
BENGALURU
5| 1O (N, UNIT-271),
BENGALUAU
| ITO[INV.), UNIT-2(2),
| | BENGALURL
7| MOJAI), BENGALURL
3 | ADDLIDIT Bengaluru | 1| DOIT/ADIT (INV.), UNIT-3(1], Bengalury
(V.. LINIT- | BENGALURU
3, 2 | DOIT/ADIT [INV_), UNIT-3(2),
BENGALURL BENGALLAU
3| DOIT/ADIT (INV,), UNIT-3(3),
BENGALURL
4 | DOIT/ADIT (INV.), UNIT-3(4),
l_ BENGALLIAL
5 | 1O (INV.), UNIT-3{2),
BENGALURU
4 | ADDLAIDIT MANGALL | 1| DDITFADIT [INV.], UNIT-1, MANGALU | Following areas
(Y., AU MANGALURU | Ay within the limits of
MANGALUR 2 | DOITIADIT [INV.), UNIT-2, revenue districts In
u MANGALLIRU the State of
3 | DOIT/ADIT (INV.], MYSURU MYSURL | Karnataka {including
| DOIT/ADIT [INV.), HASSAN HASSAN :::W
5 | T [INV.), MANGALURL MANGALU | nceciantly):
RU
(|} Dakshin Kannada
(EjUdupi
| (llijUrtara Kannada
{) Shivamogga
(wh Mysuru
{viiMandya
[vil)Chamarajanagara
[wiil ) Hassan
(i Chibkamagai
1 | | (LT C——
b ——




i v Panaji | 1 | DDIT/ADIT [HQJ, O/o POMTIINV), | PANAN | Areas witin the
. -l FAMAJI Emits of mmﬂ
\“:w’ | MO (HQ), Ofo POITINW), ! Gow; anef Exllowing
PANAJI TEVENUE districts of
| 1 | ADDUIDIT | Panaii | 1| DDIT/ADIT (INV.), UNIT-1, the State o
{Nv.], | PANAN Karnatak a including
PANAN 2| DDIT/ADIT [INV.), UNIT-2, any d1ric carved
PANAJI out from these
| 3 | DOIT/ADIT (INV.], UNIT-1, subsequently): .
| BELGAUM i) Belgavim
| 4| DDIT/ADIT [INV.), UNIT-2 (i) Bagalkgt |
BELGAUM [il\VHayapura |
_ 5 | ITO [INV.J. BELGAUM |
2 | ADDL/IOIT Bubli | 1| DOIT/ADIT [INV.), UNIT-1, HUBL Argds within the
(INV.), 2 | DDIT/ADIT INV.), UNIT-Z, HUBLI gl'ztl::'lhe state of
HLUBBALLI 1 Following
3| DOIT/ADIT (INV.], GULBARGA o
' I:IDIT,.FAI.'.IFI‘ II'IN.',I. I-I-I.l..ll “m ﬂf
& | ITO (INV |, HUBLI Karnataka (including
2| ITD{BP), PANAJ any district carved
out from these
subsequently):
[i) Dharwad
fii} Hawer
{iii} Davanagere
[ (v Gadag
[viialaburag
i} Bictar
[viljRalchur
[vlii)¥adgir |
|ix)Ballari
{x) Chitradlurga
{%ijkappal
| {xi) Vijsyanagara

Copy to
1. The Pr.CCIT, Kamataka & Goa,

2. This order shall come into force with effect from 09.11.2023. ﬂ,___...-
-.--'--'_‘-"-
(Ganapati Bhat)

Director General of Income-tax (Inv.)
Karnataka & Goa, Bengalun

Bengaluru.

2 CCIT, Bengaluru-1/2, CCIT{TDS), Bengaluru, CCIT, Panaji, CCIT(Int! Taxn, South

Lone)

3. All the Pr.CsIT/Pr.DsIT/CsIT/DsIT/AddLCsIT/Add]. DsIT/}CsIT/JDsIT in the Region,
4. All the officers of Central Circles in Kamnataka & Goa.

5. The Manager of website. www.incometaxkamatakagoa.in for uploading on the said

website.
6. FileNB.

IR (e

(BANDARU SRINIVASA RAO
Joint Director of Income Tax HQ)
O/o Director General of Income Tax (Inv.), Bengalur
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WRA BTER/GOVERNMENT OF INDIA

umﬁmﬂsrﬁhmm.m U T @1 s
DIRECTOR GENERAL OF INCOME TAX (INVESTIGATION)
N—— KARNATAKA & GOA REGION
R C.R BUILDING, QUEEN'S ROAD, BENGALURU - 560001
Telephone: 0B0-22861427/22862726, FAX: D8(0-22865395

Email Id; -
. 1d: COmStREOVE
| F.No. S4/DGIT{Inv)/BLR /Jurisdiction/2023-24 | Date: (9.11.2023 |

In view of the diversion of the existing posts to the newly created Foreign Asset
Investigation Units (hereinafter referred as FAIUs) communicated by the Directorate of
Income-tax(HRD) in F No, HRD/CMDY/111/01/2022-23/5092 dated (9.10.2023 and in pursuance
to the order of the Principal Chief Commissioner of Income-tax, Karnataka & Goa, Bengaluru
in F.No. 278/Pr.CCIT/Tech/2023-24 dated 09.11.2023 issued and in supersession of this office
notification dated 20.01.2021 in F No.DGIT(knv)/BLR/Tech/01/2020-21, 1, the Director General
of Income-tax (Inv.), Kamnataka & Goa, Bengalury, in exercise of the powers conferred under
sub-sections (1) and (2) of section 120 of the Income Tax Act 1961 {43 of 1961) by the
Government of India, Central Board of Direct Taxes, New Delhi. hereby directs

(i The Officers mentioned in columns (2), (4) and (5) of the Schedule hereto annexed,
having their headquarters as mentioned in column (3), shall exercise the powers
under Part-C (Powers) of Chapter XIII and corresponding provisions of Chapter
XX1 (Penalties imposable), Chapter XXII (Offences and prosecutions) and other

jons incidental thereto under the provisions of the Income-tax Act, 1961 and
perfumﬂﬂfuncﬂmmrﬂamgﬂwﬂtuhmpaﬂnfmetlrdmhlmufwhdenf

India.

(i) The Officers mentioned in columns (2), (4) and (5] of the Schedule, having ther
ummﬂmdm:uhunntﬂ}.:luﬂnﬂdupuwmnﬂpuhxmﬁe
hﬂﬂﬂumdﬂiﬂnﬂmwﬁmdﬂimmﬁﬂ{nﬂmthﬂhe
pmrhinumﬁuudhpm[ﬂabw:}mdmdnmumﬁulﬂwm:ﬁhlnry
me&ﬂm}mﬂhpﬂﬁdenmmﬁﬁ

with section 120(4)(b) of the Income-tax Act, 1961 relating thereto in respect of he
territorial areas specified in the comesponding entries in column (6) of e

Schedule.
SCHEDULE
"SI, [ Designatio | Head | Additional | Deputy Territorial Area
MNo | nofthe | Quarters | Director/ Director /
. | Principal Joint Assistant
Directors / . Director of Director of




\

Income=tax,
Foreign
Assel
| Investigation
Undt (FAIL)

. PN e A
N

__._._,_._o—u.—

[ncome-tax,
Foreign Asset
Investigation

Unit (FAIL)

3
DIT{lnv. ),
PA-MI'
Bengaluru

{Inv.}-1, FAIU,
Bengahuiru

| 2. DDIT/ADIT

(Inv.}-2, FAIU,
Bengaluru

3. DDIT/ADIT
{hw:}sl FA-IUJ
Bengaluru

4. DDIT/ADIT
(v )4, FAIU,
Bengaluru

5 DODIT/ADIT
{Inw.}-5, FAIL,
Bengaluru

6. DDIT/ADIT
(Inv.}-6, FAIU,
Bengaluru

(i)

Principal
af

{Investigati
on), Panaji

M

= S it
T DDIT/ADIT Areas within the liml

(including any district
carved out from these
subsequently)

(i) Bengaluru Urban

(ii) Bengaluru Rural

{iti) Kolar

(iv) Chickballapur

(v) Ramangaram

(vi) Tumkur

{vii) Dakshin Kannada
(vii) Udupi

(ix) Uttara Kannada

(x) Shimoga

(xi) Mysary

(xdii) Mandya

(xiii} Chamarajanagara
{xiv) Hassan

{(xv) Chikmagalur

(xvi) Kodagu

1. DDIT/ADIT
(nv.}-1, FAIU,
Panaii

2. DDIT/ADIT
(lnw.}-2, FAIU,
Panaji

Areas within the limits
of the state of Goa and
Following revenue
districts of the state of
Kamataka (including
any district carved out
from these
subsequently).
(i) Belgaum
(ii) Bagalkot
(iii) Bijapur
(iv) Dharwad
(v) Haveri
(vi) Davangere
(vii) Gadag
{viii)

{ix) Bidar

(x) Raichur
(xi) Yadgir

_ {xii) Ballari




(xiv) Koppal
| (xv) Vijayanagara

th .
m"‘-n. e T | —_— -
' ‘ ‘ \  (xiii) Chitradurga

5 This order Shall come into force with effect from 09.11.2023.

Copy to:

P

o

_'_,..-'"f;-\--"rr-
.-r_----__c'_r_.-—"
(Ganapati Bhat)
Director General of Income-tax (Inv.)
Kamataka & Goa, Bengaluru

The Pr.CCIT, Karmnataka & Goa, Bengaluru.

COT, Bengaluru-1/2, CCIT(TDS), Bengaluru, CCIT, Panaji, CCIT{Intl Taxn, Scuth
Zome)

All the Pr.CsIT/Pr.DsIT/CsIT/DsIT/Add1.CsIT/Add]. DsIT/JCSIT/JDsIT in the Region.
All the officers of Central Circles in Karnataka & Goa.

The Manager of website. www.incometaxkamatakagoa.in for uploading on the said
website.

File/NB.

13 Ei. f
(BANDARU SRINIVASA RAD )

Joint Director of Income Tax HQ)
Ofo Director General of Income Tax (Inv.), Bengaluru
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- COMMISSIONER OF INCOME

Mo 1550 VBENG/ Jurisdiction/2014-15 Date : 151172014

.II"I meiSﬁ D‘r The Fﬂ\’l‘t’r‘\- cnnﬁ:rn:d b_lr Sut"ﬁﬂtljﬂn {|l| and [::I Dt SE:[i'JI'I |:{:| .':.f b
Income-tax Act, 1961 {43 of 1M1} and Metillcative Ne. 5272014 dated 22.10.2014 read
with Netificatiop No.65/2014 dated 13.11.2014 in F.No, 1873872001 4{1TA. D) izsozd by the
Central Board of Direct Taxes under sub-sections 1} and (21 of section 120 of the 1. T, Act,
1901 [S.CLMNa2754E) published in the Gazette of India, Extranedinary Part-[l. Sectior 3ii:)
nR 22 L2174 and SO No. putlished :n Gazens of Indiz Extracedinary Part 1L,
Secton 3(iy on dnd in supersession of all previous arders on this subject
excluding orders w's 127 of the Income-Tax Act, 196] assipning jurisdiction over any vase 1
amy othey Assessing CHTicer 1, the Commissioner of Inceme-tax (Exemptions), Bengalurw
{Bangalore) hereby dirsct that;

fa} the Addl.domt Commissioners of lncome-tax having their headquariers at the plagces
specified in Column 2 of Schedule to this order, shall perform all the fusctigns of
AddLAiat Commissinners under Uie income-Tax Act. 1961 (43 of 1961) in espeoct
of such area or persons or elasses of perons or incomes o classes of incrme nr cases
or classes of cases, specified in the coresponding emtries i Colomns 3 and 4
respestively of the Scheduals o this ordee.

{b) the Tax Recovery CHficer having headquarters st the place specifed in Column 3 of
Schedule to this vrder, shall perform all the functions of Tax Recovery OFffcer inder
the Income-Tax Acy, 1961 (43 of %]} in respect of such arca or persons or classes of
persons of incomes or clesses of income or cazes or ¢lasses of cases, specified in the
cormesponding entries in Cotumns 3 and 4 respectively of the Sclhedule Lo this order,

This order shall take affect from 15-171-20104

Sd:-
[E.ERISHMA KA
COMMISSIONER OF INCOME-TAX (EXEMPTIOMNS
BLNGALLKEL

(EAMCALORF}
. : : SCHEDULE
Sr. | Dealznation of Territorial Jurisdiction Cases ur classes of cnges
Nu. | Income
Tax Aulburities
{with
. headquariers)
1 {2} (3 i
I Addl. faim {i] Revenue Districts of (i) All 2ases af pessens within the
’ Cormmissinner ot | Bangalore Lthan , Bangalors teeriterial jurisdiclicn as mentoned in the |
- bgome-Lix, | Rural. Mysore, Hassan, Tumkur. | camresponding <niry in Column Ma (31 of
& t Fr|
(¥ '\ﬁ"-{

3 ;




thiz Schedule and cluming exsinplivn [ °

under classes 1215 4220 42240 (22B). |
{35L {2IAN 213AA) (25B. (350
I3F). (F3FA) [24) gd4n) amd (AT @)
section B0, section -1 znd socten |2 of
the lngome-tax Act, L9,

(ii) Al cases of persons within the
territorial jurlsdiction as mentioned in the
correspending entry in Column No.{3) of
this Schedule and claiming exemption w's
133 snd ofs |IB of the Income-lax AcL,
1961.

All cases of persons within the temriluial
jumsdiction a3 menticned  in dw
covresponding enory in Column Noids of |
this Schedule and claiming cxemprion
under clauses (21%, (22, (22A), (21E),
(23} (23A) {(23AAA), (23R} 230
(23F), (23FA}L (24) (46} and {17) of
secticn 10, section |1 and section 17 of
the Incomestan Act, 196,

| Exempticns K.obar, Mandyn, Chamrajnagar,
Fange. Chickballapur, Chickmagal.
Bangalure, Ramanagara snd Kodagu in the
Bangelore State of Kamotaka
D gt
lii} All Revenue Distrcts in the
States of Karataka and Goa,
Addl ¢/ Toint Revenme Dustricts of  Belgaun,
Commmissioper of Gulbarga, Yadgir. Dakshina
| lncome-tax, Kannada,  UMara  Kanmadu.
Exemptions harwad,  Davangere, Cldupi.
Rangs, Hubli, laverl, Shimoga, Gadag, Koppol .
Hubli hitradurga, DBljapur, Bagalkat
(Hubballi.) Raichur, Bidar, Bellary o the ':-tﬁ
i Kamatska and Reves
Dstricts of North Goa and Soulky
Gou in the Ste of Goa,
Tax Recovery  [i} All the Revenue Districts in the
Officer Slates af Kamataka & Goa
(Exemphions),
Bangalace,
HBangalare
{Bengalurm)

(i) All cases of persons within the |
territorial jurisdiction as mentionad in the
corresponding entry in Column No.(3) of
this Schedule and claiming exemption
under <lauses (211, 22} (2240 {2200
(2% {23A), (2JAAA), (23Bi {13
(23F)L (23FA), (24). 146) and (47} of
seciion 0, kection o] ond gecticn 13 o
the Income-lux A, 1961,




[} Al the Revenue Diswias in the (i} Al cases ol persons wathin e
Srates of Kamataka & Coa territorial jongdistion &x mentianzd in Lhe |
corresponding entry i Coduinn Sei3nar |
this Schedele and claiming exenptian u’s
[3A and ws LiE of the Incom2aax Act.

|961.
I ;
Thiz order shull take effzer from 15-11-2014.
gl
[EERISHMA RAD]
COMMISSIONER OF (NCOME-TAX (EXEMPTIONS)
BEMNGALLUEL
{BAMGALDRE)

Copy

i}
iL}
iii}
iv}
V)
i)
viil

viiil
ix)
xi]
Xif)

CCIT Exemption). Delhi
Pr. CCIT{CC A), Karanataka & Goa Region
DGIT HRID & Logistics, New Delhi
DGIT System, New Delln
Careetor, [TA-l, CBDT, MNew Delhi
Al CCsIT & Cale, Karnataka & Gaa region
DGIT [ovestigation, Intelligence & Com. [nv., Lepal & Research . Komataka &
Goa Region
AddLCIT{Hg)i'ech), Kamataka & Gua neginn
AMLCITACTI{Exemptions) . Charge of CT{Exzmpticns)
The ADWOL) for immediate cieculation af Hindi Yersion
All Recognized Ascociations, New Delhe
—

MNatice Board
{SUDHA 5. PRASAD)
Incame Tas Officer {HO)
Dda Cemmissianer of [necane -tax (Exemptinns),
Benadluru,






KARNATAEA & GOA REGION, BENGALURU.
e Tonem waa, A ; 1, 8t 72, dEE - 560 001,
Central Revenue Bullding, No. 1, Queen’s Road. Bengaluru - 560 001.
0 | Telephone : 080-2286 4273 %8/ Fax : 080-2286 6659

F.No.278/Pr.CCIT /Tech/2023-24 D, 10" Jan 2024
ORDER

Sub: Span of control of MSTU, Bengaluru and Panaji - reg.

Consequent to creation of the post of MSTU, Panaji vide this office
order in F.No.278/Pr.CCIT/Tech/2023-24 dt. 9/11/2023 and in view of
Gazzette  Notification  GSR 1379 (E) dt. 10/11/2017 in
F.No.HRD/TCB/MSTU/801/2013-14/Dy.No.823/2017-Ad.VIl, I, the Pr.
Chiel Commissioner of Income-tax, Karmataka and Goa Region, hereby,
notify the span of control for MSTU, Bengaluru and Panaji, in respect of
training of GROUP C Officials up to the cadre of Office Superintendents
working in the following Stations/ Headquarters, which is as per Schedule
annexed.

This order shall come into force on 10/01 /2024,

Sd/-
([CHAITALI PANMEL)
Pr. Chief Commissioner of Income-tax,
Karnataka & Goa Region, Bengaluru.

To

The Chief Commissioners of Income tax/Director General of Income tax,
Bengaluru and Panaji.

The Pr.Commissioners of Income tax/Commissioners of Income tax in
Karnataka and Goa Region,

The Zonal Accounts Office,

Distribution as per Standard list.

{AVVARI '-.ES}‘:ENWESA RAQ)
Commissioner of Income-tax(Admn & TPS)
Bengaluru,






Span of Control of MSTU, Bengaluru and Panaji - Schedule to Order

F.No.278/Pr.CCIT/Tech/2023-24 Dt. 10th Jan 2024

GROUP C OFFICIALS UPTO THE CADRE OF OS5 WORKING IN FOLLOWING

STATIONS{HOS)
MSTU BENGALURU MSTU PANAJI
1 |BENGALURU 1{PANAN
2 |SHIVAMOGGA 2|MARGAD
3 |MYSURU 3|VIJAYAPURA
4 |MANDYA 4|BAGALKOT
5 |HASSAN s|BELGAWI
6 |CHIKKAMAGALURL 6| NIPPANI
7 |HOSAPETE 7|HUBBALLI
B |[TUMKUR B|GADAG
9 |DAVANGERE 9 GOKAK
10 |HAVERI 10{SIRSI
11 [CHITRADURGA 11|{upue
12 |CHIKKABALLAPUR 12| MANGALURU
13 |KOLAR 13|PUTTUR
14 |[TIPTUR 14| KARWAR
15 |[RAMANAGAR
16 |[CHAMARAIANAGAR
17 |MADIKERI
18 |RALLARI
19 |BIDAR
20 |YADGIR
21 |KALABURAGI
22 |RAICHUR
23 |KOPPAL

-
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